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Amended by Mah. 32 of 1970. - ' [5th May 1964]
” 2 . 2 34 Of 1971.* . )
" s 20f1972, »
» ”» » 26 of 1972. -
» w s 390f 1973. (24-9-1973)} .
» » » 30 of 1974. (31-8-1974)% .
»” ” ”» 73 Of 1975-'(30'12'1975)1‘ . i : -
# » » 58 of 19761 (25'1 1-76)1' .
n w w» 3lof 19774 |

o m  a  00f 1977 (27-9-197T7)*** :

An Act to regulate the marketing of agricultural and certain other prodace in market

areas and markets to be established therefor in the State; to confer powers upon

Market Committees to be constituted in connection with or acting for purposes

conpected with such markets; to establish Market Fund for purposes of the Market
Committees and to provide for purposes connected with the matters aforesaid,

WHEREAS it is expedient to regulate the marketing of agricultural and certain
other produce in market areas and markets to be established therefor in the State;
to confer powers upon Market Committces to be constituted in connection with or
“acting for purposes connected with such markets; to establish Market Fund for
purposes of th: Market Committees and to provide for purposes connected with the
matters aforesaid ; It is hereby enacted .in the Fourteenth Year of the Republic of
India as follows :— .
CHAPTER 1.

PRELIMINARY,

1. (/) This Act may be called the Maharashtra Agricultural Produce Marketing Short title,

- (Regulation) Act, 1963. ~ "7 extent and
o (2) It extends to the whole of the State of Maharashtra. e oncer
. (3) It shall come into force on such 2datc as the State Government may,” by '

. . notification in the Official Gazette, appoint. o

1 For Statement of Objects and Reasons, see Maharashtre Government Gazefte, 1963, Part V,
»ages 283-84; for Report of the Joint Committeo, see ibid., pages 59-91.
* §25th day of May 1967 vide G. N, A. & C. D., No. APM. 1167/8802-C-1, dated 19th May 1967.
*Maharashtra Ordinance No. ITI of 1971 was repealed by Mah. 34 of 1971, 5. 3,
- ) ;This indicates the date of commencement of Act. . i
Maharashtra Ordinance No. X of 1976 was repealed by Mah, 58 of 1976, s. 5.

‘ ’ ##3ection 3 of Mah. 31 of 1977 reads as follows .—

“3. (/) The members of any Market Committees. constituted under the Marketing Reguiatio_n Revised
Act (excluding those tonstituted for the first time), who were in office on the 6th day of September term of five

1975 (whether their original term of office of three years or extended term of offite under section 14

of the Marketing Regulation Act had expired before the 6th day of September 1973 or expires during anply to
the period the Maharashtra Agricultural Produce Marketing (Regulation) (Postponement of members
Mah Elections during the Emergency) Act, 1975, hereinafter referred to as ‘“‘the Postponement of Elec- of Market
Lvi] tions Act ™, is in force) shall also be entitled to hold office for the revised term of five ears, instead Committees

of three years:

' appointed or nominated in casual vacancies] shall be entitled to continue In office till the date imme- or appointed
. - diately c&{:oedmg the date pf the first meeting of the new Market Committees at which businesses is thereafter.
L] .

@ The members of any Market Committees whose elections are held under clause (g) of sub- -

* section (1), or under sub-section (2), of section 3 of the Postponement of Elections Act shalt also
] be entitled to hold office for the revised term of five years, instead of three years, and the term of
- - e office of members_ of any such Commiticgs may be extended by the State Government under the
: . proviso to sub-section (3) of section 14 of the Marketing Regulation Act,

(3) Except as otherwiss provided by this section, the Marketing Regulation Act and the Post- "

|

\ poneme:it of Elections Act sl;all in other respects apply to the Market Committees concerned.”
‘ . ##4©\faharashtra Ordinancé No. VIII of 1977 was repealed by Mah. 50 of 1977, s. 4. :
‘ : .
|

|

[THE MAHARASHTRA AGRICULTURAL PRODUCE MARKETING (REGULATION] ACT, Jo63 | -

. l,-,%f Provided that, in computing this term of five years any extension of the term granted under the :ﬁ,‘{ﬁf%th _
- proviso to sub-section (3) of section 14 of the Marketing Regulation Act or under section 3 of the September
- Postponement of Elections Act shall be taken into account. = 1975 and
. ~Even after the expiry of their term of office, these members [including their successors (f any) those elected
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Definitions. . +2. .(7) In this A{:t, unless the context otherwise requircs,-- ' :

(a) ‘*agricultural produce ” means ail produce (whether processed or not

‘, L.
e '

of agriculture, horticulture, animal husbandry, apiculture, pisciculture and forest

sbecified in the Schedule;

@ * agricultu:tst * means a person who ordinarily by himself or by hired ..

labour or othertise is engaged in the production or growth of agricultural
produce which has not been processed, but does not include a trader, commission
agent, processor| or broker in agricultural produce although such trader;

commission agent, processor or broker may also be engaged in the production or

growth of agricultural produce;

(¢) “broker ” means an agent who contrives, makes and concludes a bargain
or contracts on behalf of his principal for the purchase or sale of agricultural
produce for whicH he receives a fee or, remuneration, but does not receive, deliver,
transport, or pay for the purchase, or collect payment for the sale, of the agricul-
tural produce; )

(d) “ bye-laws ' means bye-laws made under section 61;

(e) “ commission agent >’ means a person who by himself or through his servants

buys and sells agricultural produce for another person, keeps it in his custody-

and controls it during the process of its sale or purchase, and collects payment
therefor from the buyer and pays it to the seller, and receives by way of remunera-
tion a commission or percentage upon the amount involved in each transaction;
. : ) )

(f) * Director  means a person appointed as the Director of Agricultural
» *

Marketing . 1*

(g) * local éuthority ” includes a Panchayat Samiti ; _
(#) * market ” means any principal market established for the purposes of =

this Act and also

@) “ market area

section 4;

(j) ““ Market Committec > or “ Committee ” means a committec constituted

for a market area
(%) “ member ™

* for the State of Maharashtra;

a subsidiary market; :
" means an area specified in a declaration made under .

under section 11;
means a member of a Market Committee;

() ** Panchayat\Samiti ” means a Panchayat Samiti established under the Maha- Mah.

(m) * processor

*s rashtra Zilla Parishads and Panchayat Samitis Act, 1961; Vof .
'. (m) ** prescribed ”” means prescribed by rules made under this Act;

»

means a person who processes any agricultural preduce

2ferther of his own account, or] on payment of charge;

. (0) “retail sale
prodnace not exceg

determine to be a retail sale; _ .
(p) “rules ” means rules made under this Aci; w

(¢) * Schedule’
() * Secretary 7

{s) “ Surveyor’
produce for sale
quality, refragtion

3

1]

means, in relation to any agricultural produce, sale of that
ding such quantity as a Market Committee may by bye-laws

means, the Schedule to this Act;
means a Secretary of a Market Committee and includes a Joint,

7 Deputy,or Assistant Secretary; - -

means a person who on arrival of a consign’meht of agricultural
n any market area or market, surveys it for ascertaining the . o °
, adulferation and other like factors; .

1 The @ords * and Rural Finance " were deleted by Mah, 32 of 1970, 5. 2(IXa).
1 These words were inserted, ibid.,; s. 2{1)(b). o
>
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- - (t) “ trader 7 ‘means a person who buys or sells 'agr_icﬁlturai produ?:::, as * _
Y- . a principal or as duly authorised agent of one or more persons; ‘.
: _ 1‘\‘1481;- - (u) “Zilla Parishad” means a Zilla Parishad established under the -Ma.ha
. o

1062 rashtra Zilla Parishads and Panchayat Samitis Act, 1961.

(2) If any quesnon arises whether a person is or is not '4n agncultunst for the '
_ purposes of this Act, the matter shall be referred to the Director, and the decisiod
- of the Director thereon shall be final.

. ' : Market Areas and Markets *

3. (1) The State Government may, by notification in the Official Gazerte, declare Notification
. its intention of regulating the marketing of such agricultural produce, in such area of intention
o " as may be specified in the notification. The notification may also be published in-of rogulating
. . the language of the area in any newspaper circulating therein, and shall also be ¢ .
. * published in such other manner as in the oplmun of the State Government s baest tuml
calculated to bring to the notice of persons in the area, the intention aforesaid. - produce in

(2) The notification shall state that any objections or suggestions which mgy be aree.
- received by the State Government within a period of not less than one month fto be
specified in the notification] will be considered by the Statc Government.

L These wcrds were substituted for the words ** from the date ¢f the notification * by Mah, 38
— - of 1970, s,

»®

-t

. .
.
. e [}
* ° -
’ -
e . [ L]
P .
. -
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- marketing of any agricultural produce in any market area shall cease, or that the
marketing of any agricultural produce (hitherto not regulated) shall be regulated in
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" (3) Subject to the provisions of section 3, the State Government may, at any

time by notification in the Official Gazette, exclude from a market arca ‘anyedrea, °
or inciude therein an additional area, or may direct that the regulation of the -

the market area. _ ‘ S
8, (I) For every market area, there shall be established a Principal market, and Esta.::lish-

there may be established one or more subsidiary markets. _ ‘é’é‘r‘k&i

2) The Director shall, as soon as possible after the issue of a notification under . o
sub-section () of section 4, by a notification in the Official Gazette, establish . -
any place (including any structure, enclosure, open place or locality in any market '

. area to be the principal market for the marketing of the agricultural produce specitied

in that notification ; and may by the same notification, or by like notification,
establish in .any other like places in the market area, subsidiary markets-for the _
marketing of such agricultural produce. , ' 1 _ .
7 CHAPTER II '
MARKETING OF AGRICULTURAL PRODUCE

6. (I) Subject to the provisions of this section and of the rules providing Efc:iual?&??

" for reguiating the marketing of agriouitural produce in any place in the market area, ;.

no person shall, on and after the date on which the declaration is made under sub- agricyltural
section (7) of section 4, without, or otherwise than in conformity with the terms and,produce.
conditions of, a licence (granted by the Director when a Market Committee has not :
yet started functioning ; and in any other case, by the Market - Committee) i this -
(a) use any place in the market area for the marketing of the declared agricul-
tural produce, or . : :
(b) operate in the market area or in any market therein as a trader, commis-

sion agent, broker, processor, weighman, measurer, surveyor, warchouseman or in

any other capacity in relation to the marketing of the declared agricultural produce. ,

{(2) Nothilig in sub-section (1) shall apply to sales by retail ; Y[sales by an agricul- .
turist who sells his own produce ;] nor to sales by a person where he himsell sells to R
another who buys for his personal consumption or the consumption of any member ’
of his family. _ ’ ' ‘ S

7. (1) Subject to rules made in that behalf, a Market Committee may, after Grantof. |
making such inquiries as it deems fit, grant.or renew a licence for the use of any place licepees. '
in the market area for marketing of the .agricultural produce or for operating thegein :
as a trader, commission agent, broker, processor, weighman, measyrer, surveyor,
warehouseman or in any other -capacity in relation to the marketing of agricultural
prdduce ; or may, after recording its reasons in writing therefor, refuse to grant or
tenew any such dicence. ' .

| (2) Licences may be granted under sub-section (1) in such forms, for such perivds,

" on such terms and conditions and restrictions (including any provisions for prohibi-

ting brokers and commission agents from acting in any transaction both as buyer or

. sgeller, or on behalf of both the buyer and seller, and also provision for prohibiting

brokers from acting in any transaction, except between a trader and trader, in respect
of agricultural produce other than poultry, catile, sheep and goats and such other
agricultural produce as may be prescribed, and for prescribing the manner in which
and the places at which auctions of agricultural produce shall be conducted and the .
bids made and accepted and places at which weighment and delivery of agricultural
produce shall be.-made in any market or market area) and on payment of fees, not
being irsexcess of such maxima as may be prescribed ?Provision may also be made

1 These Wa_rds wereinserted by Mah. 32 of 1970, s.’4
l'l'h:sportaquasadded, ibid, s. 5. -

J263 /-4
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for exempting any class of persons from payment of such fees onsuch terms and
conglitions as may be p .1 4 ' ; _
8. Subject to the provisions of sub-section (3), a Market Committee may, for
reaspns to be recorded in writing, suspend or cancel a licence— b
(4;_) ifd the licence has® been obtained through wilful misrepresentation,
or fraud ; ‘ :
_(b) if the holder|thereof or any servant or any one acting on his behalf with his
. express or implied permission, commits a breach of any of the terms or conditions
of “the licence ; _ ’ ‘ \
(¢) if the holder of the licence in combination with other holders of licences
commits any act or abstains from carrying out his normal business in the market
-with the intention of wilfully obstructing, suspending or stopping the marketing
of agricultural produce in the market area in consequence whereof the marketing
of any produce has been obstructed, suspended or stopped ; f _
(d) if the holder of the licence has been adjudged an insolvent, and “has not
obtained his discharge ; or ’ '
(e) if the holder is convicted of any offence under this Act.
(2) Notwithstanding anything contained in sub-section (7), but subject to the

 provisions of sub-section (3), the Director may, for reasons to be recorded in writing,

by order suspend or cancel any licence granted or renewed under this Chapter.

(3) No licence shall be suspended or cancelfed under this section, unless the holder
thereof has been given a reasonable opportunity to show cause against such suspension
or .canoel]ation. : o . , :

9. Any person aggrieved by an.order — R _

(@) of the Market Committee refusing to grant or renew a licence, or cancelling

a licence, or suspending any licence may, within thirty days from the date on

which the order is communicated to him, appeal to the Director ;

(b) of the Director refusing to grant or cancelling or suspending a licence may,
within the like number of days, appeal to-the State Government.

The Director or, as the case may be, the State Govérnment shall, on such appeal,

make such order as is deemed just-and proper :

Provided that, before dismissing an appeal, the Ditector or, as the case may be,
the State Government, shall give such person a reasonable opportunity of being
heard, and record in writing the reasons for such dismissal. '

10. () For the purpose of settling dispute betweén buyers and sellers, or their
Agents, including any disputes regarding the quality or weight or payment of any
agricultural produce, or any matter in relation to.the regulation of marketing of

" agricultural produce in the market area, the Market 'Committee of that area shall

constitute from amor

(2) The Board sha
in such manner, and
The rules may provid

gst its members a Board. , .

‘consist of such number of members, and shall be constituted
conduct its business in such mianner, as may be prescribed.
e for appointment of arbitrators, payment of fees by parties
isputes, and appeal to the Board from their decision.

CHAPTER III.

Co_mrrrgnou OF MARKET Conmrrmm
11. For every market area, there shall be established by the State Government

~ a Market €ommittee consisting of a Chairman, a Vice<Charman and other members

and different Market Committees may be established for regulating the marketing

" of different kinds of agricultural produce for the same market*area or any part

thereof. The Market Committee shall have all such powers and discharge ail such
functions as are vested in it by or under this Act. . -
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9. Any person aggrieved by an order—

. () of the Market Committee refusing to grant or renew a licence, or cageelling
a licence or suspending any licence may, within thirty days from the date on
which the order is communicated to him, appeal to the Director ;

(b) of the Director refusing to grant-or cancelling or suspending a’licence may
within the like number of days, appeal to the State Government. .

""-The Director or, as the case may be, the State Government shall, on such appedi,.

make such order as is deemed just and proper : )
Provided that, before dismissing an appeal, the Director, or, as the case may ._be,

‘the State Government, sha!l give such person a reasonable opportunity of being

heard, and record in writing the reasons for such dismissal. -

10. (/) For the purpose of settling dispute between buyers and sellers, or their provigion - i
- agents, including any disputes regarding the quality or weight or payment of any for settle- o .
agricultural produce, or any matter in relation to the regulation of marketing of ment of
agricultural produce in the market areas, the Market Committee of that area ghal] disp
constitute k& * * * * a Board.

"(2) The Board shall consist of ¥such number of members and such number of
other persons possessing such qualifications] and shall be constituted in such manner
* and conduct its business in such manner, as may be prescribed. The rules may
- provide for appointment of arbitrators, payment of fees by parties for the settigment

‘of disputes, and appeal to the Board from their decision. 3The rules may also
provide for consulting persons with technical qualifications or for laboratory, analysis
for ascertaining the quality of any agricultural product, the price which may be paid
' ‘therefor or any other matter relevant to the dispute, and for the payment of fees or

‘charges for such consultation or analysis.]

. CHAPTER I1IL . )
CONSTITUTION OF MARKET COMMITTEES.. . .

.11, For every market area, there shall be established by the State Government a g piish.
" Market Committee consisting of 2 Chairman, a Vice-Chairman and other members ment of.
and different Market Committees may be established for regulating the marketing market
of different kinds of agricultural produce for the same market area or any part mimittoes.
" thereof, The Market Committee shall have all such powers and discharge all sugh . .
- functions as are vested in it by or under this Act. , , s :

. 12. Every Market Committee shall be a body corporate by the name of * the peorpora.

‘ P e e ... Agricultural Produce Market Committee " and shall tionof °
haVe perpetual succession and a common seal, and may in-its corporatc name sue Mdrket .
‘and be sued, and shall be competent to contract, acquire and hold property, Both Committees.
movable and immovable, and to do.all other things necessary for the purposes fo

which it is established. - , ;

- -~ 13. (1) Subject to the provisions of sub-section (2), every Market Committee Conatitution.
. . shall consist of the following {eighteen members], namely :— - ‘ of Market
e e ..."5](a) ten agriculturists residing in the market area (not being less than twenty- ~
.. one years of age-on the date specified from time to time by the Collector in this
w.. .- behalf] ; seven of whom shall be elected by members of the managing committees
- . of the agricultural credit societies, and multipurpose co-operative sogietics within

® . I'The words “ from amongst its members > were deloted by Mah. 39 of 1973, s. 2(J). ‘
@, - vThese'words were substituted for the words ** such number of members ™, ibid, 3. 22). S

e . "% These words were added, ibid., 8. 2(3). L _. :
- 4These words were substituted for the words ** fifteen members™ by Mah. 32 of 1970, 3. 6(I} . '
§ Clanse (a) wad substituted, id., s. 6(3). '

comagy
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thtemeaning of the Maharashtra Co-oparative Societies Act, 1960, and the rules
made thereunder, functioning in the market area ; and three shall be elected by
members of village panchayats functioning therein.} : »

(b) three shall bz elected by traders and commission agents, holding licences
to opzrate as such in the market area ;

. {©) one shall bé the Chairman of the co-o.psra,tive society doing business of

processing or marketing of agricultural produce in the market area ; or in his
absence a representative of the co-operative society elected by its managing
committee : |

~ Provided that, ﬁf there be more than one such co-op2rative societies in- the
market area, then the Chairman of any one of such co-oprative societies or in
his absence a repr#sentative, elected by the managing committees of such societies:

() one shall bc\ the Chairman of the Panchayat Samiti within the jurisdiction
of which the market area or major portion threeof is situated or the répresenta-
tive elected by such Panchayat Samit; ; C L

{e) one shail be the President or Saerpanch of the local auth‘oriiy (other than

[ ]
Mah.

of
1961,

a Panchayat Samit?within the jurisdiction of which the principal market is situated:

or the representative elected by such local authority ;

§(f) the Deputleegistrar of Co-operative Societies of the district or his repre-
sentative, who shall have no right to vote ;] o '

(2) the Assistani Cotton Extension Officer or, where there is no such officer,

the District Agricultural Officer of the Department of Agriculture ; neither of

them shall have the right to vote. :

414 (@) NotWithJstanding anything contained in sub-section (/) of this section
or in section 4 or other provisions of this Act, the area comprising Greater Bombay
and Turbhe Village in Thane Taluka of Thane District (hereinafter referced to as

* “the Bombay markst area ”’), shall be deemed to be a market area for the purposes
- of this Act, dnd the Market Committee for that area to be called by the name of ths

Bombay Agricultural Produce Market Committee shall, subject to ths provisions of
sub-section (2), consi ; of the followings twenty-eight members, namely :—

"s (i) twelve representatives of agriculturists elected by ths agriculturist members
of the other Agricultural Produce Market Committees in ths State, three such
members to be elected from each Revenue Division ;

. (#) four representatives elected by ths traders ana commission agents, holdihg
licences to operate as such in ths market area ;

(iti) dne representative of tha consumears nominated by the State Government
from amongst ‘A class msmbers, ie., individual members of the managing
committees of ths -operative Central Wholesale Consumers Stores registered
and operating as su hin ths markst area ; . : '

(iv) six repiesentatives of th: Bombay Municipal Corporation, one of whom

. shall be the Municipal Commissioner or his nominee and one shall be the Chair-
man of ths Marksts and Gardens Committee of the Corporation ;

(v) the M:tropolitan Commissioner appointed under the Bombay Metropdlitan Mah. |

Region D:velopment Authority Act, 1974 ; _ .

1 Clause (1) was substituted for the original by Mah. 73 of 1975,3. 2. -
* This sub-section. wis il‘:ﬁrhd‘bytm Sﬁbiof 1976, 5. 2¢1): , )

IV of
1975,
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(vi) the Managing Director of the Maharashtra State Cd-operati\rc 'Ma.rf:eting
Federation, Limited, Bombay, or his nominee ; : Cooe
(vii) the Managing Director of the MAFCO, Bombay, or his pominee ; - ° . :
(viii) the Managing Director of the Maharashtra Agro-Industries Development . : -
“Corporation, Bombay, or his nominee ; e . -
© (ix) the Divisional Joint Registrar of Co-operative Societies, Bombay Division,*
* ' Bombay, or his nominee. : : .

(®) A person who is a member of the Market Committee under paragraph .
(), (v), (vii}, (viii) or (ix) of clause (a) shall have a right to take part in the discus- R

sions of the Committee, but shall not have a right to vote at a meeting thereof.]

(#) When a Market Committee is constituted for the first time, }[whether under
sub-section (1) or (/ 4),} all the members thereof and the Chairman and Vice-Chairman
shall bs nominated by the State Government. : .

‘ - 14. (I) Subject to the provisions of Sub-section (2), the members shall be elected Election

"in the manner prescribed by rules, Such rules may provide also for the determination and term
of constituencies, the preparation and maintenance of the list of voters, persons gf ;mmw
qualified to be elected, disqualifications for being chosen as, and for being a member,

the right to vote, the payment of deposit and its forfeiture, the determination of

election disputes and all matters ancillary thereto including provision regarding elec- *

tion expenses. ~ L .

(2) Iffor any reason any persons, co-operative soclety or its managing committeer
or a Panchayat Samiti or local authority fails to clect any membors, the Director
shall give notice in writing to themrequiring them to elect members within one month .
from the date of the notice ; and on the failure again to elect members within the
» aforesaid period, the Director shall appoint on behalf of such persons, co-operative
society, committee, Panchayat Samiti or the local authority the required number of
-persons who are qualified to be elected under sub-section (1) 2[or (7 4)} of section 13. - *

. (3) Except as otherwise provided in this Act, the members of a Market Committee
(not being a Commitiee constituted for the first time) shall hold office for a period
of 3[five years], and the members of a Committee constituted for the first time shall

hold office for a period of two years : o .

Provided that, the State Government may, by an order in the Official Gazetf?,
extend the term of office of members of any Committee for a period not exceeding
one year. ' - o .

‘f(-l) As soon as possible-after the result of any by-election, or all the results
of a general election, are available, the State Government shall publish the name*dr
names of all the members of a Committee in the Official Gazette. ot :

. If at a general election (including a general election held before . the -commence-
Mah. ment of the Maharashtra Agricultural Produce Marketing (Regulation) (Amendment)

‘- xx>1c;’ Act, 1971), the names of any persons to be elected under sub-section (7) 3ot (1A)] of
e of section 13 cannot for any reasonbe notified as aforesaid, and if with the available
1971, o | . :
- 1 These werds were inserted by Mah, 58 of 1976, 5. 2(2). . . . ) -
* This was itiserted, ibid,, s. 3(J). _ . _ |
* . 3 These words were substituted for the words ¢ three years ™ by Mah. 31 of 1977, 5. 2. B
+ This syp-section was substituted by Mah. 34 of 1971, 5. 2. ' _ L e

# . . b This was inserted by Mah. 58 of 1976, 5. 3(2).
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« electin results, the Committee wiil consist of not lessf than twelve mémbers, then the
State Government shall publish the names of these members in the Official Gazette ; -

And as regards the remaining elections, the State Government shall subsequent}
publish the names of members in the Official Gazette as and when the results of suc
elections are available, or s the case may be, on failure to elect, the names of persons
duly appointed under $ub-section (2) of this section, if any. ' ' .

. After every general election, upon the publication of the names of all the members
.of a Committee, or as the case may be, the publication of the names of not less than

deemed to be duly constituted.)

Election 11144, (7) The superintendence, direction and control of the preparation of the
Fund. it of voters for, and conduct of, all elections to Market Committees shall be vested in
the Collector ; and for the purpose of preparing the list of voters and conduct of
elections, every Market Committce shall constitute an Election Fund consisting of
an amount equal to five per cent. of all monies received by it by way of fees under

this Act during any year or two thousand rupees per ahaum, whichever is less.

(2) The Election Fund shall be invested in such manner as the Director may direct,

regard being had to the elections to be held during the year, and the necessity to-have -

*the monies available from the fund for the preparation of the list of voters or for the
conduct of such elections or for both,

(3) Every Market Committee shall inform the Collector of the amount standing to

: the credit of the Election Fund every year not later than the 31st day of Oectober,

and also at any other times when required by the Coliector so to do.

(4) Whenever the list of voters is to be prepared or revised or any elections to. the
Market Committee are to be held, the Collector shall in writing inform the Market
\ Committee of the same, and require the Market Committee to deposif with him such
. ‘amount and before such date as may be specified in writing for meeting expenses for
preﬂ;;aring orrevisingthe list, or as the case may be, for conducting the elections or of

both. .

(5) The Collector s
declaration of the regult of the elections, draw up statement of expenditure incurred
if preparing or revising such list, or in conducting the elections, and, shall, within &
period of three months from such preparation or revision or result, forward the same
to the Market Committee for information. The balance remaining unspent, if any,
shall be refunded to the Market Committee. If the: expenditure incurred exceeds
the amount of deposit, the Collector shall call upon the Market Commitiee to pac;{he

ex¢ess amount as specified by him within one month from the date of receipt of the’

direction from him, dnd the Market Committee shall comply with such direction,] -
%(6) In the case of the Bombay Agricultural Produce Market Committee for the

Bombay market area, the powers and duties of the Collector for the purposes of this -

section shall be exercised and performed by the Collector of Bombay.}

‘Commence- 15. (/) The term lof office of members of a Market Committee shall be deemed |

ment of to commence on the date of the first meeting of the Market Committeeeat which
term of business is transacted : - ‘ i
office of .

members. s

1 Section 14A was inserted by Mah. 2 of 1972, s. 2.
¢ This sub-section was added by Mah. 58 of 1976, s. 4.
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~ of a co-operative society or of a local authority, shall hold office so long only as

* published in the Official ‘Gazette. If the first meeting is, for any reason not
held within thirty days as aforesaid, the Director shall report the fact to the State
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Provided that, persons who are members by virtue of their being representadives

they continue to be such representatives, and in the case of persons who are
licensees they shall cease to hold office on their ceasing to be holders ofs their

licences. ,
(2) The first meeting of a Market Committee shall be held on such date as may be

fixed by the Director, or any officer authorised by him in that behalf, being a date- -
which is within thirty days from the date on which the names of members are

Government and state therein the reasons for the failure to hold the meeting, and
shall, thereafter, act according to the dircctions of the State Government: issucd in
that behalf. _ , :

| (3) The term of office of outgoing members shall be deemed to ¢xtend to,l-and
expire with, the date immediately preceding the date of such first meeting.

~ Resignation, Removal and Casual Vacancies of Members.
16. (7) Any member of the Market Committee may resign his office by wriling Rasignation
under his hand addressed to the Chairman, and the Chairman may resign his office of members
of member by writing under his hand addiessed to the Director. - The resignation and nomi-

chall take effect from the date it is accepted by the Chairman, or as the case may ggg‘a’i’:‘m
be, the Director. .. circum-
stances.

(2) If at any time it appears to the State Government that any Market Committee
by reason of the resignation of all or a majority of the members thereof, is unable
to ‘discharge the functions conferred or imposed upon it by or under this Act, the
State Government may, by order published in the Official Gazelte, nominate
persons to fill the vacancies of the members who have resigned ; but the persons so
nominated shall hold office only for the residue of the term of the members in
whose place they are nominated or until the vacancies are duly filled in by election .
whichever is earlier. 7 - . _
17. The State Government may on the recommendation of the Market Commit- g, vat of
tee supported by not less than Y[ten members] present and voting at a meeting remove member for'
any member if he has been guilty of neglect or misconduct in the discharge of his misconduct.
duties, or of -any disgraceful conduct, or has become incapable of performing his '
duties as a member, or is adjudged an insolvent : : e’

-

Provided that, no such member shall be removed from office unless he has been
giveat reasonable opportunity of being heard by the State Government.

18. Subject to the provisions of sub-section (2) of section .14, in the event, of Casual
a vacancy occurring on account of death, resignation or removal of a member, or vacancies.
through a member becoming incapable of acting previous to the expiry of his term '
of office, of otherwise, the Chairman shall forthwith communicate the occurrence
to the Director and the vacancy shall be filled as soon as conveniently may bg, by
the election, appointment or, as the case may be, nomination of a person therto, who

shall hold office so long only as the member in ' whose place he is elected, appointed
or nominated would have held it, if the vacancy had not occurred : B

R .
Provided that, if the vacancy occurs within six months preceding the date on which

the term of office of the member expires, the vacancy shall, unless the State Govern-

ment digects otherwise, not be filled. - ) .

1 These words were substituted for the words * eight members *” by Mah. 32 of 1970, 5. 7.
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Chairman and Vice-Chairman.

19. Subject to the provisions of sub-section (2) of section 13, every Market Election of
Commiitee shall be presided over by a Chairman, who shall be elected by the and Viee:
Committee from among its elected members. The Committee shall also elect Chajrman.
one of its ¢lected members to be the Vice-Chairman, * _ .

20. The Chairman and Vice-Chairman shall hold office for such period as may be g&% '%‘;
prescribed. : . Chabman
' and Vice-
Chairman .

21. The Chairman and Vice-Chairman shalf, notwithstanding the expiration 3w 8 -~
of their term of office. continue to hold office, “until their successors enter UPOR Chairman to
their office. - . hold office

untii their
Successors
"enter upon
office. -

Y21A. There shall be paid to the Chairman and Vice-Chairman an honorarium floggrgrium ;
of such amount as the Director may, having regard to the finances of the ‘Market 2 § v?;mm
Committee specify ; so however that the total amount of honorarium to be paid to Chairman.

both does not exceed: Rs. 3,600 per annum.]

22. (1) On the constitution of a Market Committee after a gencral election or Procedure
otherwise, a meeting shall be called for the election of the Chairman and Vice- f‘}fé’b‘?‘“’-*
Chairman on the date fixed by the Dircctor under sub-section (2) of section 15, S giammas

(2) Such meeting shall be presided over by the Director or any person authorised _Ch'am“'
by him in this behalf. The Director or such person shall, when presiding over the ’
meeting, have the same powers as the Chairman when presiding over a meeting of .
the Market Committee has, but shall not have the right to vote. : :

(3).If, in the election of a Chairman or Vice-Chairman, there is an equality of
votes, the résult of the election shall be decided by lots to be drawn in the presence
of the officer presiding in such manner as he may determine. ' : .
: 1
. (4) Inthe event of a dispute arising as to the validity of the eleciion of a Chairman
or Vice-Chairman, the Director, if he is the presiding officer, shall decide the dispute
himsglf ; and in any other case the officer presiding shall refer the dispute to the .
Director for decision. The decision of the Director, subject to an. appeal to the .
State Government, shali be final ; and no suit or other proceeding shall lie in any
" court in respect of any such decision. : .

23. (1) The Chairman may resign his office by writing under his hand addressed Rlpsisnation

to the Director; and the resignation shall take effect from the date it is accepted. . :mfﬂv‘*‘ilgﬁl

: - . i . eel . Chairman. -
{2) The Vice-Chairmain may resign his office by writing under his hand addressed . A
to the Chairman ; and the resignation shall take effect from the date it is ac.:cepted. ’

24. Subject to rules made by the State Government in this behalf, a Chairman Conse-
who absents himself from three consecuiive meetings of the Committee without JF(e=s
leave of the Market Committee shall cease 10 be Chairman. of Chairman  »
: : ' : “without
: . . ' ’ »* feave.,
y Section 21A was inserted by Mah 2 of 1972,s. 3. .
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25, (1) In the event of a vacancy in the office of the Chairman or Vice-Chairman
by reason of death, rgsignation, removal or otherwiss, the vacancy shall subject to
the provisions of section 19, be filled as soon as pos ible by election if elected, or
by nomination if nomjnated of a Chairman or Vice-Chairman.

(2) Every Chairman or Vice-Chairman elected or nominated under this section to
fill a casual vacancy shall hold office so long only as the Chairman or Vice-Chairman
In whose place he is lected, or as the case may be, nominated would have held it
1f the vacancy had not occurred.

26. (1) On the election or romination of a new Chairman or Vice-Chairman, the |
outgoing Chairman of Vice-Chairman in whose place the new Chairman or
Vice-Chairman has been ¢lec'ed or nominated shall forthwith hand over charge of
his.office to such new Chairman or Vice-Chairman, as the case may be.

(2) If the outgoing Chairman or Vice-Chairman fails or refuses to hand over
charge of his officc as|required under sub-seciion (I), the Direcior or any officer
empowered by the Dirgctor in this behalf may, by order in writing, direct the Chair-
man or the Vice-Chaidman, as the case may be, to forthwith hand over chirge of
his office and all papers and property of the Market Committee, if any, in his posses-
sion as such Chairman|or Vice-Chairman, t¢ : %2 new Chairman or Vice-Chairman.

- (3 If the outgoing |Chairman or Vice-C: .rman to whom a direction has been
issued under sub-section (2) does not comply with such direction, the Director
or any person authorized by him in that behalf may apply to the Executive Magistrate
withip whose jurisdiction the Committee is functioning for seizing and taking
possession of papurs, funds and property of the Committee in the possession of
such Chairman or Vi¢ce-Chairman. ) '

(#) On reccipt of an application under sub-section (3), the Magistrate may
authorize any police officer, not below the rank of a Sub-Inspector, to enter and
search any place where the records and property are kept or likely to be kept
and to seize them and hand over possession thereof to the new Chairman or Vice-
Chairman, as the cas¢ may be. S :

27. The meetings, |quorum and procedure of the Market Committec shall be

28. (1) Duing an vacancy in a Market Committee the continuing members -
may act as if no vacancy had occurred.
L - : “

| }

(2) A Market Committee shall have power to act, notwithstanding any vacancy

in the membership or pny defect in the constitution thereof; and such procecdings _

of the Committce shall be valid notwithstanding that it is discovered: subsequemly

that some person who was not entitled to do s0 sat or voted or otherwise took
partin the proceedings. L

CHAPTER IV.
" THE MARKET COMMITTEES ; POWERS AND DUTIES.

29. (I) It shall be the duty of a Market Committee to implement the provisions
of this Act, the rules and bye-laws made thereunder in the market area ; to-provide
such facilities for marketing of agricultural produce therein as the Director may,
from time t® time, direct ; do'such other acts as may be required in relation to the
superintendence, direcfion and control of markets or for regulating marketing of
agricultural produce in any place in the market area, and for purposes connected
with the matters ‘aforgsaid, and for that purpose may exercise such powgrs and

. perform such duties and discharge such functions as may be provided by or under
this Act, . :

. ’ e
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(2) Without prejudice to the generahty of the foregoing provision, a Market © . .
Committee may— .
@ regulate the entry of persons and of vehicular traﬁic into the market ;* :

(b) supervise the behaviour of those whe eater the market for transactmg

business ; .
- {¢) grant, renew, refuse, suspend or cancel licenses ; .-
(d) provide for settling dispute arising out of any kind of transactions connected .
. with the marketing of agricultural produce and all matters ancillary thereto ; .

(2) prosecute persons for violating the provisions of this Act, the rules’ and
' bye-la.ws made thereunder ;
(f) maintain and manage the ‘market, including admissions to, and conditons
for use of, markets ;
& regula.te marketing of agricultural produce in the market area or the market ‘o
- and the payment to be made in respect thereof, welghmcnt or dehvery of the :
. agricudtural produce ;- .
: 1[(gl ) arrange for the collection— .
(i) of such agricultural produce in the market area in wluch all trade therem
is to be carried on exclusively by the State Government by.or under any law in
force for that purpose, or.
(ii) of such other agncultural produce in the market area,

as the State Government may, from time to time, notify in the Official quette
(heremafter referred to as the “notified produce™);}
(4) acquire, hold and dispose of any moveable or immoveable property (mcludmg
_ any equipment necessary for the purpose of efficiently carrying out its duties) ;
(#) collect or maintain, disseminate and supply information in respect of produec-
tion, sale, storage, processing, prices and movement of agricultural produce.
' (mclud.mg information relating to crops, statistics and marketing - intelligence)
as may be required by the Director ; E
(/) take all possibie steps to prevent adulteratlon and to promote gradmg and e
standardization of the agficultural produce as may be prescribed ; .
(k) enforce the provisions of thlS Act, and rules, bye-laws and oondmons of the -
licences granted under this Act ;
(!) perform such other duties as may be prescnbed

30. A Market Committee may appoint one or more sub-oommzttees m;l]s}ng Appoint-
of one or more of its members (including any persons co-opted by the Co ment of

with the approval of the Director or of any officer authorised by the Director in :“mmlm
this behalf) and may dclegate to such sub-committee such of its powers or duﬁes as delogation -
it rlay think fit. - : of power.

30A. (1) A Market Committee duly authorised by the State GuvemmentPourer of the
for the purpose may by an order in writing open collection centres for collecting Market
thereat the notified - produce specified in such order. The Market Committee shall Co

publish such order for the information of the public in such manner as it deems fit. ‘;,3,,9‘;,;',‘;,“*

. for maket-
" (2) Where any person wishes to sell any notified produce in a market area, he ingof poti- -

shali tender all such produce only at the collection centre established for ‘the purpose ﬁ"‘mi
under sub-section (/) : moetpt
Provided that, agrlcultural produce notified under sub-clause (if) of clause (gl)of ment by
sub-sectlon 2) of section 29 may be tendered through a commission agent. purchaser.

’ ’Clauae 1) was inserted by Mah, 2 of 1972, 5. 4.
“)wasmsertedlbid’ . 5. .
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+  3)*The Market Committee $hall, on the sale of such produce, get it weighed,
measured, or as the case may be, counted forthwith, and arrange for issuing a receipt
therefor to the person who has tendered the produce at the collection centre for
sale or} as the case may be, through the commission agent or any agency fixed by the
State Government where tender through an agent is allowed, and shall also arrange
to give a copy of the Epoeipit to the purchaser, the co-dperative society, if any, and

-where a receipt is giw

:n through such agent or agency, if any, also to the Market
Committee. - : :

|

! _ ﬁ
. (#) Such receipt shall contain the following particulars, that is to say—

(i) the name of ti;e collection centre,

(i) the name of the tenderer,

(¢ii) the name of ﬁhe purchaser,

(iv) the name of the commission agent, if any,

(v) the name and hﬁantity of notified produce, the weight, mca.éu;e or number,
thereof and charges|therefor. :

(vi) grade of the ﬁdtiﬁed produce, if any, and the rate, ; _
(vii) the amount of dues of the Market Committee to be paid by the purchaser,

{viii) the am>unt of dues to be paid by the tenderer, to the commission agent
* by way of his comnission, if any, and such other market charges, as are duly
authorised by the Market Committee, = o

(ix) the amount of dues to be paid by the tenderer to a co-operative society,
under section 48A of the Maharashtra Co-operative Societies Act, 1960,

(%) the amount of advance price received by the tenderer, if any, in respect of
agricultural produce|notified under sub-clausé (i)of clause (g1) of sub-section (2)
of section 29, | , '

(xi) the amount tq be‘actually paid to the tenderer after deducting the amounts,

. if any, falling under entries (vii), (viii), (ix) and (x), and

(xii) the total ambunt to be paid by the purchaser in respect of the notified
produce purchased by him. ‘ _
(5) The dues to a Market Committee shall consist of fees to be levied and collected
from a purchaser by or under this Act.

'(6:) The purchaser s iall, on receiving a copy of the receipt, pay forthwith the total
amount to be paid by him as recorded in the receipt by drawing two cheques, one

in favour of the Market Committee and another in favour of the tenderer. Both

the cheques shall be payable on preséntation. The cheque drawn in favour of the
- Market Committee shall be for an amount equal to the amounts referred to in
cla.liSes_(vij), (viii) , (iX) and (x) under sub-section (4); and the cheque drawn in
favour of the tenderer| shall be for an amount equal to the amount referred to in
clause (xi) of sub-section (4). The Market Commitee, on receipt of the cheque,
shall arrange to pay td the commission agent and the co-operative society, if any,
the amount of money recorded against each of them in the receipt and credit the
balance due to it to the market fund:] | '

‘{Provided that, where the purchaser is the State Government or an agent appointed
by it to mak® purchases of any notified produce on its behalf under any law for the
time being in force, then the amount payable to the tenderer may be paid either in
%ashkgir by ¢crediting the amount into the account of the tendererin a' co-operative

ank. ' .

1 This proviso was added by Mah. 30 of 1974, 5. 2.

Mah.
XX-

IV of
1961.
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A Explanation.—For the purposes of this section, section 31 and section 34A, .
*purchaser * shall include any person who pays the purchase price of any notified - .
producer or agricultural produce, as the case may be, tendered for sale, or by whom
payment of such price is made, whether on his own account, or as an agent or on:
behalf of another person.] ‘ -

31. It shall be competent to a Market Committee to levy and collect, fees ih Power of
the prescribed manner at such rates as may be decided by it (but subject to the mini- Market
mum and maximum rates which may be fixed by the State Government by notifica- ﬁ, levy foes.
tion in the Official Gazette in that behalf), from every purchaser of agricuitural '
produce marketed in the market area: ’ o

Provided that, when any agricultural produce brought in any market area for the
purposes of processing only or for export is not processed or exported therefrom
within thirty days from the date of its arrival therein, it shall, until the contrary is
proved, be presumed to have been marketed in the market area, and shall be liable
for the levy of fees under this section, as if it had been so marketed:

i

t This explanation was added by Mah, 50 of 1977, s. 2,
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Provided further that, no such fees shall b¢ levied and collected in the . same
market area in relation to agricultural produce in respect of which fees under. this
‘section have already been levied and collected therein Yor in relation to declared
agricultural. produce purchased by person engaged in industries carried on without
the aid of any machinery or labour in any market area]. : .

32. (I) A Market Committee may, with the previous sanction of the Director, Powerto.
raise money required for carrying out the purposes for which it is established 3P7oW-
on the security of any property vested in it and of any fees leviable by it under = o
this Act. ' : : .

(2) The Market Commiittee may, for the purpose of mesting the expenditure on
lands, buildings and equipment required for establishing the market, obtain a loan
from the State Government on such terms and conditions as the State Government
may determine.

33. (I) Every contract entered into by the Market Committeo shall bo In writing Exccutionof

and shall be signed on behalf of the Market Committee by its Chairman, or in the contracts. .-

absence of the Chairman by the Vice-Chairman. and two other members of the-

Committee, . A
(2) No contract other than a confract executed as provided in sub-section (/)

shall be binding on the Market Committee. ' C *

Bom. 34. (I Notwithstanding anything contained in the Bombay Weights and Measures Certain
LXIX (Enforcement) Act, 1958, if any dispute arises between an Inspector appointed disputes

regarding

. ,95‘,’3 under that Act and any person interested as to the meaning or construction of any .oicirue.

rule made under that Act or as to the method of verifying, re-verifying, adjusting tion of

or stamping any weight or measure or weighing or measuring instrument, .in  amny rules, etc.,,
mark:t area,- such dispute may, at the request of the party interested or by. the ab‘i’“‘ts‘ :
Inspector of his own accord, be 1eferred to the Market Commitiee ; and the decision :’:d e

of the Market Committee shall, subject to the provisions of sub-section (2), be final measures

pom, and shall be doemed to have been given under section 20 of the Bombay Weights to be

LX1x and Meadsures (Enforcement) Act, 19.8. ‘ Markat 7 -
19’5‘{‘ (2) An appeal shall lie within' the time prescribed from the decision under Commitics,

officer, shall be final.

sub-section (1) to the Stafe Government or such officer as the State Government
may appoint in this behalf. The -decision of the State Government, or sych

COST OF SUPERVISION

M4q-A. (D) The State Government may, by general or special order, direét that the Supemsm Gl

purchase of agricultural produce, the marketing of which is regulated in any market over
or market area under thiy Act, shall be under the supervision of such staff appointed Purchase of
by the State Government as it may deem to be necessary; and subject to the provi- produce in

Mural'

f[CHAPTER IV-A T

sions of this Chapter, the cost of such supervision shall be paid to the State Govern- any market |

ment by the person purchasing such produce in stch market or market area. or m:fn?*

" (2) The cost to be paid by a purchaser shall be determined from time"to time by' p':?mt of P

the State Government and notified in the market or market area (in such manner as cost of

the State Government may deem fit), so however that the amount of the cost does ’"9:?;""_- =

not excged five paise per hundred rupees of the purchase price of the agticultural chasers, . = -

produce which is purchased by such purchaser.

t These words were added by Mah. 32 of 1970, s. 8.
t Chapter IV-A was inserted by Mah. 26 of 1972, s, 2,
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. 34.B. (I) The cost of supervision shall be collected by the Market Committes in
. the same manner in Which the fee levied by it under section 31 is collocted.

 supervision.  (2F The oost of supervision collected by a Maﬂmt Committes shall be paid to the
State Government in the prescribed manner within a period of fifteen days from the
close of the month i which such cost is collected. o -

N'“&m&f 34€. If a Markat Committes makes default in the collection or payment to the

. Committee State Government of any sum or part thereof due in respect of the cost of supervi-
-'In¢bllecting 8ion, the Director may direct that the said sum or part thereof, as the case may be,
-_ orpuyin} together with a penalty equal to one per cent. of such sum or part, shall be
-8t 0 recovered from the! Market Committee as an arrear of land revenue under

* section 57.] .
| CHAPTER V
| .
OFFICERS AND SERVANTS OF MARKET COMMITTEES

Powerof 35, (]) A Market Committee may employ a secretary and such other officers
m“""“ and servants as may be necessary for the management of the market, for the
» w collection, maintenance, dissemination and supply of information relating to crop,

. statistics and marketing intelligence and for carrying out its duties under the Act ;
° and shgil‘ pay such officers and servants such salaries as the Market Committee
thirks

(2) The Market Qommittee may in the case of its employees provide for the
_payment to them all such leave allowance, pension or gratuity as it deems proper -
and may contribute to any provident fund which may be established for the benefit

of such employees. | , _

(3) The powers conferred by this section on the Market Committee shall be
‘. d;cxrmnd subject to any rules which may be made in that behalf by the State
vernment.,

CHAPTER V1
. “THE MArkET FUND
s

Market 36, (J) All moni¢s received by a Market Committee 1¢ * * ynder this Act
_Fond; z'gexoept'the amount of such fees credited to the Election Fund under section 14A)],
* “is custody ai] sums realised by way of penalty (otherwise than by way of a fine in a criminal
ad '::::’ case), all loans raised by the Committes, and all grants, loans or contributions made
" by-the State Government to the Committee shall form part of a fund to be called

the Market Fund. |

¢2) The amount td the credit of a Market Fund shall be kept or invested in such
manner 8s may be prTocﬁbed : o _

Pusposes  37. The Market Fund may be expended for all or any of the following purposes,
* - for which pamely:— | o
n{nam . (@) the acquisition of a site or sites for the market; :
expended. (p) lmc.umwmete,1I development and improvement of the market; .

N T .
1 The words ** by way bf fees ™ were deleted by Mah. 32 of 1970;5.9.
"'l'h'lportionvl;yu o4 i by Mah. 20f1972,8. 6.

i‘ .

N
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(c) construction of, and repairs to, buildings necessary for the purposes ‘
~ such market and for the health, convenience and safety of persons using it; «* .

(d) the provision and niaixl_tenande of standard weights and measures; e . - |

" (¢) pay, pension, leave allowances, gratuities, compensations for injuries resulting
from accidents, compassionate allowances and contributions towards leave
allowances, pensions or provident fund of the officers and servants employed by
the Market Committee; ' , . b

1w LY 7 L * *

(g) the 'pay_ment of interest on l6an, if any, raised by the Market Committee
and the provision of sinking fund in respect of such loan; - -

(4) the collection and dissemination of information regarding matters relating |
to :rop stnti'sti4cs and marketing in respect of the agricultural produce noti
under section 4; : S - ,

(i) propaganda in favour of agricultural improvement and orderly marketing;

(j) payment of allowances and travelling expenses to the members of the Market
Committee and sub-committees; and of the Board constitited, if any, under-
section 10; ‘ _ R R . .- '

. %(JI) the payment of an honorarium to the Chairman and Vice-Chairman
under section 2IA"; o : R o
. {j2) giving grant or donation to any institution or body conducting . any -
. educational or welfare activities for the  bepefit of x turists in the
‘market area, subject to the condition that the amount of such grant ordonation
does not exceed in the aggregate ten per cent. of the net amount remaining
after deducting the expenditure from the revenues of the year i ‘
- preceding the year in which such grant or donation is made;] -

L

(k) expenses of any Tribunal constituted under section 57; S
() other functions prescribed in this Act and rules thereunder;

- (m) for any otl}ét purpose, with the previous approval of the State Governhent.

~*38. The manner in which any payment from the Market Fund shall be made, Mamner of
its accounts shall be kept and audited or re-audited (including powers to be exepeised. -
by the auditor in that behalf), its annual, revised or supplementary budget estimates Sl
of income and expenditure shall be made (including ~ provision for ifying,. o
annulling or rescinding such budgets) and its annual administration report shall be
P d, shall be prescribed by rules made in that behalf. .~ g ' (

"1 Clause (f) was deleted by Mah. 20f1972,8.7 (D).~
. Chm_vl)and(jz)weremmwd.- Ibid,.;.'l(Z)'.ﬂ o

Pl
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- ' CHAPTERWVAHL R
N ,  TRAPE ALLOWAm PROHIBITED. L | T
9, . No person shall make or recover any trade allowance in any matket or Making -
‘market area in any transaction in respect of any agricultural produce. ﬁm"m
Explanation.—For the oses of this section, trade allowance means any 2;013:?&.
deduction in price or rate of the agricultural produce on account of any variation .

40, The Director or anir officer au@horit’sed by him by g‘enéral or special order Inspection, ..

40 or the proceedings of such Committee are examined under section 43, all officers, officers and

" section 43 shall have the power to summon and -enforce the attendance of officers Government. -

in the quality, weight, container, sample or admixture. ) e
CHAPTER VIII. |
" CONTROL.

in this behalf, may— o : . inguiry, sub-
(a) inspect or cause to be inspected the accounts and offices. of a Market foission of
(®) bold inquiry into the affairs of a Market Committee; , |
_(¢) call for any return, statement, accounts or report which he may think fit
to require such Committee to furnish; . _ R
.(d) require a Committee to take into consideration— : .
" () any objection which appears to him to exist to the doing of anything
.- which is about to be done or is being done by or on behalf of such Committee,
(i) any information he is able to furnish and which appears to him to necessi-
tate the doing of a certain thing by, such-Committee, -
_and to make a written . reply to him within a reasonable time stating its reasons
for doing, or not doing such thing; - : . '
(¢) direct that anything which is about to be done or is being done should not ~ °
be done, mc consideration of the reply and anything which should be done .

- but is not one within such time as he may direct. - ‘
41, (1) When the affairs of a Market Committee are investigated under. section pyty of

servants dad members of such Committee shall furnish such information in {heir membersto

possession in regard to the affairs or proceedings of the Committee as the Director, -{:?ﬂ"h -

officer authorised or, as the case may be, State Government may require. "t Dmm,mmtim_’ =
°(2) An officer investigating the affairs of a Market Committee under section ?ﬁwmma

40 or the State Government examining the proceedings of such Committee under State

or members of the Market Committee and to compel them to give c¢vidence and- .
to produce documents by the same means and as far as possible in the same manner T
18 is provided in the case of a‘Civil Court by the Code of Civil Procedutre, 1908. - '

42, Where the Director has reason to believe that the books and records of SﬁiZutp of

" a Market Committee are likely to be tampered with or destroyed or the funds or 2°count

property of a Market Committee are likely to be misappropriated o5 misapplied, B?h",? and

- the Director may issue an order directing a person duly authorised by him in writing documents.
 to seize and talee possession of such books and records, funds and property of the

Market Committee, and the officer or officers of the Market Committee responsible L
for the custody of such books, records, funds and property, - shall give -delivery . .
thereof to the person so authorised. ' S ‘
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-Powers of 43. The State Government may at any tiine (81l for and examine the proceed--
- Frai

Stato  * ings'of any Market Committee Jfor the Director] for the purpose of satislying

: mfg’r"m as to the legality or iety of any ‘decision ot order passed by the Market Commi-
proceedings - ttee {or the Director] this Act. If in any casc, it appears to the Staté Govern-

of Market ment that any decision or order or procecdings so called for should: be modified,

Commitiee  annulled ot reversed, the State Government may pass such order thereon as it thinks

and to pass

ang to pas fit. .

thereon. ‘- - . ' _ - _

f}mﬂlsam_-. 44. (I) Where the| State Government is satisfied that for securing efficient
"iS"'.‘ .0;' regulation of marketing of any agricultural produce in-any market area, it is necessary
Market that two or more Market Committees therein should be amalgamated or any Market

Committces. Comumittee therein should be divided into two or more Market Committees,” then
: the State Government may, -after consulting the Market Committees or Committee,
as the case may be, #[and the Federation of Market Committees, if any (being a Fede-

ration which is duly recognised by an order in the Official Gazette by the State Gove- .

rnment to be the Federal Body of Market Committees),] by notification in the Official
Gazette, provide for the amalgamation or division of such Market Committees jnto
a single Market Committee or into two or more Market Committees, - for the
market area in respect of the agricultural produce specified in the notification with
such constitution, property, rights, interests and authorities and such- liabilities,

duties and obligations (including provision in respect of contracts, assets, employees,

proceedings, and such incidental, consequential and supplementary matters as may
‘be necessary to give effect to such amalgamation or as the case may be, the division)
as mmy be specified in|the notification. =~ : ‘

(2) Where more Market Committees than one are established in any market area
under sub-section (1), the State Government may, notwithstanding anything contained

"in this Act, issue gene:fl or special directions as to which of the Market Committées

shall exercise the powers, perform the duties and discharge the furictions of the

Market Committee_unger this Act, in which they are jointly interested or which are -

“of a common nature. i

) (3) Where any directions are issued under sub-section (2), the cost incurred by

. a Market Committee in pursuance of the directions shall be shared by the other

Market Committees concerned jn such proportion as 'may be agreed upon, or,

in default of agreement, as may be determined by the State Government or such

officer as that Government may direct in this behalf The decision of the State
Government or such officer shall be final. ‘ ;

Superses- 45, (1) If, in the opinion of the State Government, a Market Committee or
sion of any member thereof, is' not competent to perform or persistently makes default i
thm performing the duties E;nposed on it or him by or under this Act, or abuses its or
prvy . his powers or wilfully disregards any instructions issued by the State ' Governmént
T or any officer duly authorised by it in this behalf arising out of audit of accounts
of thie Market Committee or inspection of the office and work theréof, the State
Government may, after giving the Committee or member, as the cas¢ may be, an
opportunity of rendering an exglanation, by notification in the Official Gazette, with
reasons therefor, supersede such Market Committee, or remove the member, as the
case may be; and where a member is removed, the State Government shall appoint
any pe;sox}m as a member of such Committee in his place for the remainder of his

term of office: o ‘

3 Provided that, no li(arke't Committee shall be supe:qeded without the Federation '

- of Market Committees referred to in section 44 being previously consulted. ]

. . ! These words weré i by Mah. 32 of 1970, s.10. P . :
e . * These words were i by Mah.2 of 1972,5.8,. - . . ‘ K .

* This proviso was ac ibid., s. 9.

* . - to.

|
|
|
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60. () The State Government may, by notification in the Official Gazette uhake Rules,
rules for carrying into effect the purposes of this Act. .

- (2) In particular, but without prejudice to the generality of the foregoing provi-
sion, the State Government may make rules, * .

" (a) under section 4, for prescribing the manner of holdin.g an inquiry; .

(b) under section 7, subject to which licences may be granted, renewed or refused; -
~ and_for prescribing the form, period and the terms, conditions and restrictions e
(including provision for prohibiting brokers and commission- agents from acting
in any transaction both as a buyer or seller or on behalf of both the buyer and
seller, and for prescribing the manner in which and the places at which auction of
agricultural produce shall be conducted and the bids made and accepted and the ,
places ‘at which weighment and delivery of agricultural produce shall be made e
in any market or market area) and the maximum fees for licences; I

(c) under section 10, for prescribing the number of members of the Board, the
manner in which it shall be constituted and shall conduct the business for sething
disputes (including provision for appointment of arbitrators, - payment of fees
and appeal as provided by that section) ; - & o

(d) under section 14, for prescribing the manner in which members may be e[ected.
_including all matters referred to in.that section ; -

(c);undcr section 20, prescribing the period for which.a Chairman or a Vice
Chairman shall hold office ; _

(f) under section 29, sub-section (2), under clause (j), for prescribing grading
and ‘standardisation of agricultyral produce and under clause (/) for prescribing = - -
' other duties to be peiformed by Market Committees ;' : .

**
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{Z) Upon the publication of- a-notification under sub-section (f) superseding .
a Market Committee, the following consequences shall ensue, that is to say— "~ .
(@) all members of the Market Committee shall as from the date of such publica-
tion be deemed to have vacated their office; _ : *
(b) all the property vesting in the Market Committée shall, subject to all its
liabilities, vest in the State Government; . \ :
~— () the State Government may by order, either constitute a new Markeg Com-" | -
mittee in accordance with the provisions of Chapter 11l or make such arrangements
for the carrying out of the functions of the Market Committee as it thinks fit.

(3) If the State Government makes an order under clause (¢) of sub-section (2),
it shall transfer the assets and liabilities of the Market Committee, as on the date
of such transfer, to the new Market Committee constitutéd as aforesaid or to the
person or persons, if any, appointed for the carrying out of the functions of the
Market Committee, as the case may be. :

(4) If the State Government does not make such an order, it shall transfer ali the .

. assets of the Market Committec which remain after the satisfaction of all its liabi-

lities, to a local authority within whose jurisdiction the Market Committee is situated

and if there are more than one such local authorities, to each of such local’

authorities, such portion of the property as the State Government may decide.
(5) The local authority to which the assets of a Market Committec are transferred

under sub-section (4) shall wtilise such assets for such objects in the area within .

its jurisdiction as the State Government considers to ‘be for the benefit of the

agriculturists in that area. e :

CHAPTER IX.

PENALTIES. : _ : e

46. Whoever in contravention of the provisions of sub-section (1) of section 6 Penaity for
uses any place in the market area for marketing of any agricultural produce, or m":f‘“‘ N
operates as a trader, commission agent, broker, processor, weighman, measurer, mwn 6
surveyor, warchouseman or in any other capacity, without a valid licence, shallon
conviction, be punished with imprisonment for a term which may extend to.six -
months or with fine which may extend to five hundred rupees, or with both; and in
the case of a continuing contravention, with a further fine which may in the case of .
contravention of clause (a) of sub-section (7) of section 6 extend to one " hundred .
rupees; and in any other case, to fifty rupecs per day, during which the contravegtion '
is continued after the first conviction. : . N

47. If the outgoing Chairman or Vice-Charman to whom a Jdirection has Pensity for-
been issued under sub-section (2) of section 26 does not, except for reasons beyond his not i
control, comply with such direction, he shall, on conviction, be punished with simple Wﬁm :
imprisonment for a term which may extend to one month or with fine which maY gony under -
extend to five hundred rupees, or with both. : agﬁon 16

48. Whoever® in contravention of the provisions of section 39 makes or %
recovers any trade allowance shall, on conviction, be punished with imprisonment fer g‘;‘ 8.
a term which may extend to three months or with fine which may extend-to Ve fygtade. ° .
bundred rupees or with both. L ‘ : %ma '
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2.° Whoever obsn:uéts"any- officer in carrying out the inspection : of accounts

or holding an inquiry ito the offices of a Committee or fails to obey any order made
undereclause (a), (c),lfd), or (e) of section 40 shall, on conviction, be punished

D with fine which may extend to two hundred rupees for every day during which the

I
|
Y

". 80, JIfany officer, servant or member of a Market Committee, when required

offence continues.

§ to furnish infomation inregard to the affairs or proceedings of a Market Commiittee

“under section 40 or section 43— _

(a) wilfully neglects or refuses to furnish any information, or

{b) wilfully furnishes false information, ‘ . .
‘he shall, on convictiod, be punished with fine which may extend to .five hundred
rupees. : .

51. Whoever in contravention of the provisions of section 42 obstructs any
person in seizing or taking possession of any books, records, funds and property-
of the Market Committee or fails to give delivery thereof to such person shall, on
conviction, be punished with fine which may extend to two hundred rupees.

. 52, Whoever conlr Venes.any provision of this Act or any ruie or bye-law

gfl';]‘-’,;‘ml;mnff' thereunder shall, if no| other penalty is provided for the offence, be punished with

of offences.

* Members
to be held

»

. . expiration’ of two mon!

Tine which may extend to two hundred rupees..
hy .

CHAPTER X.

MISCELLANEOUS.

53, * Every member of a Market Committee shall be personally liable for the wilful
misapplication of any funds te which he had been a pariy or which bas happened
through, or has been facilitated by, gross neglect of his duty as a member, and may
be sued for the recovery of the monies so misapplied as if such monies had been the
property of the State Government : ;

Provided that, no member shall be personally liable in respect of any contract or
agrecment made, or for any expenses incurred by or on behalf of the Market Commit-
ted,if the contract or Agrcement is made, or the expenses are incurred in good faith
and-in the due discharge of his duties ; and the Market Fund shall be liable for,
and be charged with, all costs in respect of any contract or agrccment:and all such
£Xpenses. : T : e

54, The Chairman_, the Vice-Chairman, the members, the Secretary and other _

Chairiman, .
Vice- . officers and servants of a Market Commiitee shall bc deemed to be public servants foV
Chairman,  within the meaning of section 21 of the Indial Penal Code. 860 *
members, . | : :
: m; WM ' | ( :
OfMll'm l‘ ’ .
: |
to s
'pui?!’ic‘ . ! : : ]
sarvants. T ’ '
Bar of suit 55. (1) No suit shall be instituted against any Market Committee or any .
f_uhun;ee - member, officer or. servant theteof or any person acting under the direction of any =~ . .
- Sfnotico.  guch Market Committee, member, officer or servant for anything done or purported o -

to be done, in good faith as such member, officer or servant under this Act, until the
bs next after notice in writing, stating the cause of action,
| T " :
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the name and place of abode of the intending plaintiff and the relief which he clatrs,
has been in the case of Market Committee, delivered-or left at its office, and in case
-of any such member, officer, servant or person as aforesaid, delivered to him or,left
 at his office or usual place of residence, and the plaint shall contain a statement that
such notice has been so delivered or left. . »

(2) Every such suit shall be dismissed unless it is institutéd within six months from
the date of the accrual of the alleged cause of action. : :

(3) Nothing in this section shall be deemed to apply to any suit instituted under. -

section 54 of the Specific Relief Act, 1877. e

86, (1) No offence under this Act, or any rule or bye-law made thereunder Trialof - *
shall be tried by a Court other than that of a Presidency Magistrate or a Magistrate offences.
gg I:ahﬁ' First ‘Class or a Magistrate of the Second Class specially empowered in this

(2) No prosecution under this Act shall be instituted except by the Director or-
. any officer authorised by him in that behalf or by the Secretary or any other petson

- duly authorised by the Market Committee in that behalf. »

(3) No Court shall take cognizance of any offence under this Act or any rule or
order made thereunder, unless complaint thereof is made within six months from
the date on which the alleged commission of the offence came to the knowledge of
the officer or person referred to in sub-section (2). - o ‘ , .

. . Y . L
57. (1) Every sum due from a Market Committee to the State Government shall Recovery
‘be recoverable as an arrear of land revenue.’ ' g sums due

(2) Any sum due to a Market Committee on account of any charge, costs, expenses, ment or
fees, rent, or on any other account under the provisions of this Act or any rule or Market
‘bye-law made therunder Yor any sum due to an’ agriculturist for ¥any.agricultural
produce] sold by him in the market area which is not paid to him ¥as provided by
or under this Act]] shall be recoverable from the person from whom such sum is
due, in the seme manner as an arrear of land revenue. '

(3) If any question ariscs whether a sum is due to the Market Committce Hor
any agriculturist] within the meaning of -sub-section (2), it shall be referred to a
Tribunal constituted for the purpose which shall after making such enquiry as it
may deem fit, and after giving to the person from whom it is alleged to be due an
opportunity of being heard, decide the question ; and the decision of the Tribunal,
shall be final and shall not be called in question in any court or other authority, *

4#) The State Government may constitute otie or more Tribunals consisting
of the Collector who has jurisdiction over the market area : R '

Provided that, the State Government may, if in its opinion it is necessary so to ~ *
do in any case conititute a Tribunal consisting of one person other than the Collecter
(possessing the prescribed qualifications) who is not connected with the Market

~ Committee or with the person from whom the sum is alleged to be due.] '

%(5) Except as otherwise directed by the Tribunal in the circumstances of any
_ case, the expenses of the Tribunal shall ordinarily be borne by the party against
whom a decision is giwen.] , ' : ,

3 These words wero inseried by Mah. 32 of 1970, s. 11 (a). : .
were substituted for the words * declared agricultural produce ”* by Mah. 2 of

s These words
1972, 10 (D (@). : ' : )
' Th:&y)ofglwmwbmtutad for the words “within the period prescribed in that behalf ™'; ibid.,
B . : . B -
*mszmmubymszonm-.u(b), ‘
'M&mmhqtuhd.w. l.il»se).
¢ Sub-section mmbuﬁmpdh:rhlh. of 1972, 2. 10 () R

M
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P, £, 58, The State Government may, by notification in the Offfcial Gazetd;e, and si:bpct' ,
s?:.:r ° to such conditions, if any, as it may think fit to im ,%ilegate alllor any of the

Gavernment powers conferred upon it to the Director or any other officer or son ;  and
1o delegate delegate any powers af the Director, to any other officer or person, specified in the
powers. notification.] : - S ;

* 59, The State Goyernment may, by a gencral or special order, in the Official
' . -Gazette, exempt any Market Committee or any class of persons from any of the pro-
Market o+ U A pers e pr
Comyittees, Visions of this Act or any rules made thereunder, or may direct that such provisions
~ ete, from  shall apply to such Market Committee or to such class of persons with such modifica-

glf?oA{i:tions - tions not affecting the substance thereof as may be specified in that order :

Provided that, no oxder to the prejudice of any Market Committee shall be passed,

without an opportunity being given to such Market Committee to represent its case. -

Rules. |
rules for carrying into jeffect the purposes of this Act.

(2) In particular, but without prejudice to the generality of the foregoing provi- -

_sion, the State Government may make rules,
€a) under section @, for prescribing the manner of !;plding an inquity;

(5) under section [7, subject to which licences may be granted, renewed or refused ;
and for prescribing the form, period and the terms, conditions and restrictions
(including provision for probibiting brokers and commission agents from acting
in any transaction both as a buyer or seller or on behalf of both the buyer and
seller, and for p: ibing the manner in ‘which and the places at which auction of

agricultural produce shall be conducted and the bids made and accepted and the
. places at which wejghment and delivery of agricultural produce shall be made

. in any market or market area) and the maximum fees for licences;

(c) under section| 10, for prescribing the number of members of ithe Board, the
manner in which it|shall be constituted and shall conduct the business for settling
disputes (including provision for appointment of arbitrators, payment of fees and

~ * appeal as provided |by that section); ' _

o - (d) under section|14, for prescribing the manner in which membersmay be elected
. including all matters referred to in that section; ¢ .‘

.. (¢) under sectiorl 20, prescribing the period for which a Chairnjan or a Vice-
Chairman shall hold office; - ; ' -

s

(f) under sectiont 29, sub-section (2), under dauée'( ), for pr_cscéﬁbing grading
- and standardisation of agricultural produce and under clause (/} for prescribing
other duties to be ormed by Market Committees; :

1 These words were substitated for the words “ upon it or on the Ditector or any other officer
o . er tpecified in the notification ** by Mah. 32 of 1970, 5. 12.

60. (1) The State Government may, by notification in the Official Gaze‘tte,r- make -
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(g) under section 34, prescribing the time within which an appeal shall be madé; -
_ (k) under sub-section (3) of section 35, subject to which the powers conferred
by that section on a Market Committee shall be exercised; = - -
{i) under section 36, for prescribing the manner in which the amount to the
credit of a Market Fund shall be kept or invested; R o
() under section 37, prescribing other functions of a Market Committee; -
(k) under section 38, for matters referred to in that section; ~ ¢
. © . (I) under section 57, under sub-section (4), prescribing the qualifications of
. a person who shall constitute a Tribunal under that section;
(m). for the periodical inspection of all weights and measures and weighing and
measuring instruments in use in a market arca; ' o -

Bom. {n) prescribing the manner of control and supervision. to be exercised bythe
~ LXIX  Market Committec over Inspectors appointed under the Bombay Weights and-
.l’dm. . Measures (Enforcement) Act, 1938; : '

(o) for 'storing any agricultural produce brought into the market area; -
(p) for preparing plans and estimates for works proposed to be constructed
partly or wholly at the expense of the Market Committee, and the grant of sanc-
tion to such plans and estimates; L o -
'~ {(g) for the manner in which the enquiry and inspection of the Market Commi-
ttee shall be held; . - ' AR
" (r) prescribing the persons by whom and the form in which copies of docu-
* ments or entries in the books of the Market Committee, may be certified and the
. __fees to be charged for the supply of such copies; . K
. (s) for the keeping of a list of prices of agricultural produce in respect of which
‘ the Market Committee is established; '
e {t) prescribing the matters in respect of which a Market Committee may make
. or the Director may direct the Market Committee to make bye-laws and the pro- "
e cedure to be followed in making, altering and abrogating bye-laws and the con-
. ditions to be satisfied prior to such making, alteration or abrogation;
*" ¥(u) for any other matter which is to be.or may be prescribed.| :
(3) The rules to be made uader this section shall be subject to the condition of
previous publication. L _ o
%(34) Any rule made under this section may provide that if any purchaser fails
to make the payment forthwith as required by sub-section (6) of section 30A, ha *
shall be liable to pay interest from the date of sale to the date of payment at such
.rate as may be provided in such rule, such rate not being in excess of the maximum
"Bom. Tate of interest fixed for unsecured loans under the Bombay Money-lenders Act,
XXX1 1946, If no payment is made within 30 daityls from the date on which the agricultural .
of . produce is sold, it shall be recoverable by the Market Committee from the purchaser -
. 1947, ynder section 57.1 . . .

(4) Every rule made under this section shall be laid, as soon as may be after itis .
made, before each House of the State Legislature while it is in session for a total
period of thirty days which may be comprised in one session or in two successive
« sessions, aitd if, before the expiry of the session in which it is so laid or the session
immediately following, both Houses agree in making modification in the rule or
both Houses agree that the rule should not be made, the rule shall from the date
of publication of a notification in the Offfcial Gazerte of such decision have effect
. " only in such modified form or be of no effect, as the case may be; so however that S
' any such modification’ or annulment shall be without prejudice to .the validity of .~ o
» o anything @reviously done or omitted to be done under that rule. . T .

1 Clause (i) was added by Mah. 2 of 1972, s. 11 (I), - L
# Sub-section (34) was iusertod.,i_bid., 5. 11 (2. : _ _ T
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ﬁl. (1) Subject to any rules made by the State Government under section 67 L P
and with the previous sanction of the Director-or any other officer specially ein- s

powered in this behalf by the State Government, the Market Committee may in
respect of the market area under its management make bye-laws for determining S
the quantity of agricultural produce for the purpose of its retail sale, for the regulation LR
of the business (including meeting, quorum and procedure of the Market Committee) = :
and the conditions!of trading in the market area, including provision for refund _
‘of apy fees levied under this Act, . a .

(?) Any bye-law made under this section may provide that any contravention
thereof shall, on conviction, be punished with fine which may extend to one hundred
rupees. j : ‘ ‘ .

62. The State dovernment may, after cons;llﬁng the Market Committees con-
cerned by notification in the Offfcial Gazette, add to, amend or cancel any of the -
items of agricultural produce specified in the Schedule. ;

63, Nothing contained in the Markets and Fairs Act, 1862, or in any law for Bom.« -
the time being in force relating to the establishment, maintenance or regulation of IVof =~ & .
a market shall apply to any market area or any market therein or affect in any way 1862 . :
the powers of a Market Committee or the rights of a holder of a licence granted
under this Act.” |

L] 1 . . . .o

64. (1) On the commencement of this Act, the Bombay Agricultural Produce Bom.
Markets Act, 1939 the Central Provinces and Berar Cotton Market Act, 1932, the xg‘n-
Central  Provinces and Berar Agricultural Produce Market Act, 1935 and the }’939 .
Hyderabad Agricultural Markets Act, 1339 Fasli, shall stand tepealed: " G.P.

. . and

Provided that, the repeal shall not affect the previous operation of any enactment Berfr
so repealed and anything done or action taken (including any appointment, delega- IX of
tion or declaration made, notification; order, rule, directions or notice issucd, bye- g%_
law framed, Market |Committees established, licences granted ‘ees¢ levied and collec- 4.4 °
ted, instruments executed, any fund established or constituted) by or under the pro- Berar
visions of any such enactment shall, in so far as it is not inconsistent with the pro- XXIX -
visions of this Act, ge deemed to have been done or taken under the corresponding ?;35 '
provisions of this Act, and shall continue in force unless and until superseded by Hyd.
.a;nything done or any action taken under this Act. : : ITof

. C138F.
*(2) Accordingly, xZzy area or place declared to be a market area or any place or

market declared to be a market under any enactment so repealed shall, on the
commencement of this Act, be deemed to be the market area or market declared
under this Act, the Market Committee established or constituted for the said market
atea or market and functioning immediately prior to such commencement shall be
deemed, notwithstanding anything contained in this Act, to be the Market Committee
constituted under this Act for such ‘market.area, and where it is so declared or : «
- notified alsé for the agricultural produce specified in the declaration or notification; : ‘.

and all the members of such Committees shall be deemed to be members nominated '
by the State Government under sub-section (2) of section 13, B .

(3) Any reference|to any enactment repealed as aforesaid or to any provisions- .
thereof ordo any officer, authority or person entrusted with any functions thereunder, , o
in any law for the time being in force or in any instruyment or document, shall be S

. constroed, where necessary, as a reference to this A¢t or its relevant provisions or e
person functioning under this Act, and the corresponding officer, authority or person; .
as ahe case may be, shall have and exercise the functions under such law, ifStrument * * :
*or document. . . . ' e

. .
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(4) The mention of particular. matters in this. section shall not affect the general
application to this Act of section 7 of the Bombay General Clauses Act, 1904 (which
relates to the effect of repeals). ' -

65. Where before the commencement of this Act, any arca comprised in any Power to
market area was cxcluded from-such market area under section 4 of the Bombay. State Gove-
Agricultural Produce Market Act, 1939 and the area so excludbd was declared as a T [0

separate market area under the said section 4 and a separate Market Committee was assmf‘;,.c_,

~ constituted therefor, and both the Market Committees continue to function immedi- in ases of

ately after such commencement and the assets, rights and liabilities of the separate Market

. Market Committee are not yet determined, then the State Government may, by ~5 cived '

notification in the Offfcial Gazette, after consulting the Market Commiitecs concerned, for excluded o

provide for the transfer of the assets, rights and liabilities of the Market Committee areas under
in relation to the area so excluded (including the rights and liabilities under any

Bom,
-contract made by it) to the separate Market Committee on such terms and conditions i%;f of

as may be specified in such notification. o _
66. If any difficulty arises in giving ¢ffect to the provisions of this Act, the State Rcmova! of
Government may as occasion requires, by order do anything which appears to it to difficulties.

be necessary for the purpose of removing the difficulty.

SCHEDULE. o T

[See section 2 (I) (¢) and section 62.]

‘1. Fibres— 13. Chino.

1. Cotton (ginned and unginned), A' 14. Navani.
Y ‘Sanhiemp. ° | . 15. Savi.

o _ | Al Pulses— °.
‘1. Cereals— 1. Tur.

1. Whéai (husked and unhusked). 2, Gram. i
2. Paddy (huskéd and unhusked). 3. Udid. .

3. Jowar. ' | 4. Mung. - S
*4. Bajri. s, val. | I
5. Nagli. 6. Chola. o

6. Vari. 7. Lang. '
a9, Kodra. ~ 8. Math,

8. Maize. 9. Peas.

9, Sarsﬁv, 10. Kulthi; _ .

10, Bavio. | 11. Splits (Dal) of pulses.
'~ 11., Barley. 12. Masur. '
12, Banti. 13

. Ghevda Beans:

.
N
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v o:mm—- S 15. Bor. - T {
: i Groundnm(shenedand unshelled) 16. Falsa. - A
. 17. Custard Apple.
* 2 Linsesd. VIII. Vegetables— | .
3. Sesamum. ‘1. Potato. -
. 4. Safflower. 2. Onion. .
. . 3. Tomato. . : o
. 5. Amhadl. 4. Suran. - : o e
’ 6. Cocoanut. 5. Leafy and fresh vegetable - .
P - - 6. Yam potatoes. ‘ :
7. Cotton seed,: 7. Sweet potatoes. |
8. Castor seed. : 8. Kochara. Lo P e
9. Khursani. . T IX. Ammal Husbandry Products—— ’ ‘ !
: . : ' 1. Egsgs. . ;
. Niger-seed. .
10. Niger-sce - 2 Poultry- P L
11.  Thymol (Ajwan seeds). 3. Catile. : ' ’
12. Dilseeds (Shepa). 4. Sheep.
* ~ 5. Goat.
W, . Narcotics—— 6. Wool.
1, - Tobacco. 7. Buter. , |
8, the. . .
V1. Gul, sugar ahd sugarcane 9, Milk. N _ .
V[I. qus_._ IO. H ldk‘{ and Skins ) ® o
. 1. Mango. X. Condiments, spices and others— .
- . 1. Turmeric. . .
* 2. Mosambi. . .
os . ' 2. Ginger. S
3. Santra. 3. Garlic,
4. Lemon. 4. Corriander,
. 5. Chillies. -
' .
. 3 Banana, 6. Cardamon and pcppcr i
6. Grapes. 7. Varlah _ . »
. 7. Pomegranate. 8. Betelnuts. .
. - 9. Betel leaves.
8. -Fig. 10. Cashewnuts. .
9. Chickoo, 11. Cummin (Jiru). _ S W
12.  Rai (mustard). » '
10, .Strawberry. i3. Meti. N o
11. . Melons. . 14. . Isabgul. ' '
12. Water Melon. 15.  Asarioo, L RS
| 6. Musi, - | .
13. Papaya._ 17. Gum. 7 ‘e
e 4. Guava. 18. ‘Tamarind. 3 * *
g « ) ‘
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‘XL Grass and fodder. XIV. Pisciculture— - R
' - - ‘1. Fish. ' el
'XIL  Cattle feeds— - < o

1. Guwar. . ) XV. Forest produce—

.2, Punvad. ' 1. Hilda, - :

. - 2. Gum. ' .

XITE  Apicultire— 3. Bidi leaves. _ ST L

1. Honey. 4. Lac. S *

. 5.. Bamboo,
Y6. Timber and Fire-wood.]
1 Entry 6 was added by Mab. 32 of 1970, 3, 13.
]
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation i English of the Maharashtra Agricultural Produce Marketing (Regulation)
(Amendment) Act, 2005 (Mah. Act No. XLVII of 2005), is hereby published under the
authority of the Governor.

By order and in the name of the Governor of Maharashira,

A. M. SHINDEEAR,
Seécretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XLVIII OF 2005.

(First published, after having received the assent of the
Governor in the "Maharashtra Government Gazette”, on the
27th December 2005.)

An Act [urther to amend the Maharashtra Agricultural
Produce Marketing (Regulation) Act, 1963.

WHEREAS it is expedient further to amend the Maharashira
Mah, Agricultural Produce Markeling (Regulation) Act, 1963, for the
XX of purposes hereinafter appearing; it is hereby enacted in the
1904, Fifty-sixth Year of the Republic of India as follows —

1. (1) This Act may be called the Maharashtra Agricultural Sher e

Produce Marketing (Regulation) (Amendment) Act, 2005. knd
COMMUnce -

(2) 1t shall come into foree on such date as the State Government ™ent
may, by nofification in the Official Gazette.

(£wi)
T E—E s [Tma : w1 §-00]
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2. In the

[wrT e

Maharashira Agricultural Produce Marketling Mah.
(Regulation) Act, 1963  (hereinafter referred to as “the principal XX of
Act”), in the long title— kR0,

f1) afler the
be inserted ;

words "An Act to" the words “develop and” shall

(2) after the words " and markets " the words

private markels and farmer-consumer markets
inserted.

" including
shall be

3. In the principal Act, in the preamble—

(1} after the words " expedient to " the words

" develop and "
shall be inserted ; :

(2] after the words *
markels and

and markets " the words *

including private
farmer-consumer markets

shall be inserted.

4. In section [ of the principal Act, in sub-section (1), for the
brackets and word “(Regulation)" the brackets and words

“(Development and Regulation)” shall be substituled.
5. In section Z of the principal Acl,—

(1) after clause (e],
namely :

the following clause shall be inserted,

“leq) "direct marketing” means the purchase of the agriculture
produce directly [rom the agriculturists by a direct mall{enng
licen¢e holder under sub-section (1) of section 5D

(2) after clause (f).
namely —

the Iollowing clause shall he

inserted,

“(f1) "farmer-consumer market” means a market established
by a licence holder under sub-section (2) of section 5D;;

(3) in clause {j), after the words, brackets, figure and letters
"clause f(a) of sub-section (IA)S the words, brackets, figure and
letters "and the Divisional or Regional Market Committee declared
under clause (a) of sub-section (18)" shall be inserted ;

(4) after clause (my),

the following clause shall be inserted,
namely :

"fmal * private market " means a market established by a
licence holder under sub-section (1) of section 5D:"

(3) after clause (rj, the following clause shall be inserted,
namely:— \
“(rl) " special commodity market © means a market declared

under sub-section) (4) of section 4:".
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6. In section 4 of the principal Acl, after sub-section (3), the
following sub-section shall be added, namely :—

“f4) The State Government may, by notification in the Official
Gazette, declare, in addition to the existing market, a special
commodity market for any market area after considering the
turnover and special infrastructure requirements for marketing of
a particular agricultural produce.”.

7. Alter section 5C of the principal Act, the following Chapter
shall be inserted, namely —

"CHAPTER I-B

DirECT MARKETING, ESTABLSHMENT OF PRIvATE MamkeT axn
Fammen-Consimver MARKET

5D. (1) The Director may, subject to such terms and conditions
as may be prescribed, grant licence of any person for dircct

marketing or for establishing a private market in one or more
market areas for—

fal processing of the agricultural produce;

(b} trade of the agricultural produce of particular specification;

(c] export of the agricultural produce;

(d) grading, packing and transactions in any other way by
value addition of the agricultural produce.

(2) {a) The Director may, subject to such terms and conditions
as may be prescribed grant licence to any person, who agrees or

undertakes to develop the preseribed infrastructure, for establishing
farmer-consumer market. '

(b) Market service charge shall be collected on sale of the

agriculture produce by the seller and shall be remitted to the
proprietor of the farmer-consumer market.

(¢) Save as otherwise provided in this Acl, no market fee shall

be leviable on the sale or purchase of the agricultural produce in
the farmer-consumer market.

£ialy

Amendment
of section 4
of Mah, XX
of 1964

[msertion of
Chapter [-B
m Mah, XX
of 1964,

[Mrect
markeiing
establistunent
of private
mirker and
farmer
COMEUTET
market and
redressal of
disputes,
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(3} {a) Any person who desires to purchase agricultural produce
directly from the agriculturists or to establish a private market
or farmer-consumer market, in one or more than one market area,
shall apply to the Director for grant or renewal of licence, as the

case may be, in the manner and for the period, as may be
prescribed.

(bl Alongwith every such application an adequate security deposit
and a fee as may be preseribed shall be deposited.

(c) Application received under clause {a) for grant or renewal of

licence shall be rejected by the Director for any of the following
reasons, namely :—

(i} dues of any Market Committee or the State Marketling
Board are outstanding the applicant;

(i the applicant is a minor ;

(iii} the application is an insolvent;
fiv] any other sufficient reason to be specified in writing.

(4] (a) The Director may suspend or cancel the licence and
commmunicdate to the licence holder in writing, about the suspension
or cancellation of his licence, if—

(i) the licence has been obtained through wilful
misrepresentation or fraud

(ii) the holder of the licence has committed a breach of any
of the terms or conditions of licence

(it} the holder of the licence has become an insolvent;
or

(iv) the holder of the licence has been convicted of any offence
under this Act.

(b] No licence shall be suspended or cancelled without giving a

reasonable opportunity to its helder to show cause against such
suspension or cancellation.

(5) {a) Any dispute between the direct marketing licence holder,
privale market, farmer-consumer market and the Market
Commiltee, shall be referred to the Director. The dispute shall
be resolved after giving the parties a reasonable opportunity of being
heard, in the manner prescribed.

(b) Any person aggrieved by the decision of the Director under
clause (a) may preler an appeal to the State Government.

fc) An appeal under clause (b) shall be made within a period of
thirty days from the date of the decision of the Director.

() The order passed in appeal by the State Government shall
be final.
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(6) (a) The provisions of clauses (i), (i), (iv), {v), (vi) (vi)), (viii), fix),
(), (o) (i), [xiil), (), (xxi), (o) and (el of sub-section (2) of
section 29, sub-sections (1), (3) and (4) of section 31 and sections
32A, 34A, 39, 40, 41, 42, 48, 49, 50, 51, 52, 52A, 56, 57 and 59B
shall apply, mutatis mutandis, to direct marketing licence holder,
private markel and farmer-consumer market.

(b) Notwithstanding anything contained in eclauses (a). direct
marketing licence holder shall pay the market fee as per section
31 to the Maharashira State Agricultural Marketing Board, who,

in turn shall disburse the same to the concerned Market Committee,
in the manner prescribed.

(7) The licensing, management, marketing, trading and other
related functions of the markets established under this section
shall be regulated in the manner prescribed.”.

8. In section 7 of the principal Act, after sub-section (2), the Amendment

i secti 7
following sub-sections shall be added, namely :— EJ{ o

" (3) Notwithstanding anything contained in sub-sections (1) & '***
and (2), any trader who desires to operate in more than one
markel area, may apply to such autherity or officer notified by
the State Government for grant or renewal of licence with such
details, as may be prescribed. Such application shall contain
the names of the Agricultural Produce Market Commitlees in
which the applicant trader wants to operate and the authority
or officer granting such licence shall incorporate in the licence
the names of such Agricultural Produce Market Committees in
which concerned trader shall be entitled to operate. The person
applying for licence to operate in more than one market area,
shall be required to pay the licence fee at such rate, as may
be prescribed, to the concerned authority or officer and such fee
shall be shared in the manner preseribed, between such
authority or, as the case may be officer and the Marketing
Commiltees which are covered under the said licence.”

9. In section 13 of the principal Act,—

Amendment

of scction 13
(1) after sub-section (1A), the following sub-section shall be of Mah XX

inserted, namely :— of 1964,

“(1B) (a) Notwithstanding anything contained in any provisions
of this Act, the State Government may, by notification in the
Official Gazetfe, declare any Agricultural Produce Market
Committee to be the Divisional Market Committee for more than

one districts or Regional Market Committee for more than one
talukas.
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{(b] The area specified by the State Government by nolification
in the Offical Gazefte, from time to time, shall be deemed to be
the markel area for the purposes of this Act and the Market
Committee for that area shall be called by the name as may be
notified by the State Government and it shall function as the
Divisional or Regional Market Committee.

() The Divisional or Regional Market Committee shall, subject

to the provisional of sub-section (2), consist of the following
members, namely —

(i} two representatives of the agriculturists, elected by the
agriculturist members of the Agricultural Produce Market
Committee from each district included in the area of operation
of the Divisional Market Committee: or

(il one representative from the agriculturists elected by the
agriculturist members of the Agricultural Produce Market
Committee from each taluka included in the area of operation
of the Regional Market Committee;

(iii} two representative, elecied by the traders and commission
agents, holding licences to operate as such in the market area:

(iv)] one representative, elected by the hamals and weighmen
operating as such in the market area:

(v] one representative of the State Marketing Board;

(v} one representative of the Municipal Corporation or Municipal

Council functioning at the Head Quarters of the Market
Committee:

(vii} the Director of Marketing, Maharashtra State, Pune or
his representative.

(d) A person who is a member of the Market Committee under
sub-clauses (uv), {vi) and (vii) of clause (), shall have a right to take
part in the discussions of the Committee, but shall not have right
to vote at a meeting thereof.”.

(2) in sub-section (2), for the word, brackets, figure and letter
"or (1A)" the brackets, ﬁgurf:s. letters and word “, (1A) or (1B)" shall
be substituted.
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10. In section 35 of the principal Act., in sub-section (1), Amecndment

after the existing proviso, the following proviso shall be added, 9 section 23

] ) of Mah, XX
namely — of 1964,

“Provided further that, the State Marketing Board shall prepare
a list of the persons to be appointed as the Secretaries on the
Market Committees acecerding to their qualification and
experience and it shall be binding on the Market Committees
to appoint a person as Secretary {rom the list of persons enrolled.”

11. In section 39B of the principal Act,— Amendment
of section
fa) clause (ii-a) shall be deleted 391 of Mah,

o XX ol 1964,
(b) in clause {vii), for the word “elected” the words “nominated

by the State Governmentl” shall be substituted.

12. In section 60 of the principal Act, in sub-section (2), after Amendment

clause (a), the following clause shall be inserted, namely :—  ©f section 60

of Mah, XX
“fa-1) under section 5D, for prescribing the terms and conditions of 1964,

and the manner of licensing management marketing, trading

and any other matters, relating to markets established under
that section;”.

13. (1) If any difficulty arises in giving effect to any of the Power w©
provisions of the principal Act, as amended by this Act, the State remove
Government may, as occasion arises, by an order published in the diflsenlbes
Official Gazette, do anything, not inconsistent with the provisions
of the principal Act, as amended by this Act, which appears 1o it
lo be necessary or expedient for the purpose of removing the
diffeulty :

Provided that, no such order shall be made after the expiry of
a period of two vears from the date of commencement of this Act.

{2) Every order made under sub-section (1) shall be ldid, as soon

as as may be, after it is made, before each House of the State
Legislature.
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In pursuance of clause (3} of article 348 of the Constitution of India, the following -
translation in English of the Maharashtra Agricultural Produce Marketing (Development and -
Regulation) (Amendment) Act, 2006 (Mah. Act No. XXV of 2006), is hereby pubhshed
under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

A. M. SHINDEKAR,

Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXV OF 2006.

(First published, after having received the assent of the
President, in the Maharashtra Government Gazette, on- the
11th July 2006).

An Act further to amend the Maharashtra Agrlcultural
Produce Marketing (Development and Regulation) Act, 1963.

WHEREAS it is expedient further to amend the
Maharashtra Agricultural Produce Marketing (Development

Mah. and Regulation) Act, 1963, for the purposes hereinafter
Hezf appearing ; it is hereby enacted in the Fifty-seventh Year of

" the Republic of India as follows :—

1. This Act may be called the Maharashtra.Agri'cultural Short title. |
Produce Marketing (Development and Regulatlon)
( Amendment) Act, 20086,
(4os)

qFT AE—Lo%, ['%q?l‘ : U g.00]
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Amendment 2, In section 2 of the Maharashtra Agricultural Produce Mah.
gf;f"};";}}% Marketing (Development and Regulation) Act, 1963 XXOf
a 1964.
of 1964. (hereinafter referred to as “ the principal Act”), after clause

(e), the following clauses shall be inserted, namely :—

- “(el) “ Contract Farming” means farming by a Contract
Farming Producer under written agreement with Contract
Farming Sponsor to the effect that farm produce shall be
purchased by the Contract. Farming Sponsor as specified
in the agreement;

(e2) “ Contract Farming Agreement ” means the written

agreement madeé for Contract Farming ; | :

~ (e3) “Contract Farming Producer ” means an agriculturist

or an association of agriculturists who have agreed to

produce and supply agricultural produce as per the Contract
Farming Agreement ;

(e4) “ Contract Farming Sponsor” means é person who
has ‘entered into the :Contract Farming Agreement ;.

(I:r}llsertim‘fcg 3. After section 5D of the principal Act, the following
in i}’;ﬁr xx Chapter shall be inserted, namely :—

of 1964. *

“ CHAPTER I1-C
CONTRACT FarMING AGREEMENT

P(rlf)fceduref 5E. (I) Contract Farming Sponsor shall register himself

a“CO‘,’ft‘;‘agt with the Market Committee or with the prescribed officer, in
Farming such manner as may be prescribed.

Agreement. ‘

(2) The Contract Farming Sponsor shall get the Contract
Farming Agreement recorded with the officer prescribed in
this ‘behalf. The Contract Farming Agreement shall be in
such form containing such particulars and terms and
conditions, as may be prescribed.

(2) Notwithstanding anything contained in the Contract
Farming Agreement or the Indian Contract Act, 1872 or any 9 of
other law for the time being in foree, no title, or rights in or, 1872.
ownership or possession of agrlcultural land of the Contract
Farming Producer shall be transferred alienated or vested
'in the Contract Farming' Sponsor or h1s successor or his
agent.

e e i i . T e et it e o en———
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(4) Dispute arising out of any Contract Farming Agreement
may be referred to a settlement authority as may be prescribed
in this behalf. The settlement authority shall resolve the
dispute in a summary manner within thirty days, after giving
the parties a reasonable opportunity of being heard.

(5) The party aggrieved by the decision of the settlement
authority under sub-section (4) may prefer an appeal to the
Appellate Authority as may be prescribed in this bhehalf,
within thirty days from the date of the decision. The
Appellate Authority shall dispose of the appeal within thirty
days, after giving the parties a reasonable opportunity of

u3?

being heard and the dec151on of the Appellate Authorlty

shall be final.

(6) The decision of the settlement authority under
sub-section (4} and the decision of the Appellate Authority
in appeal under sub-section (5), shall have force of the decree
of a Civil Court and shall be enforceable as such and the
decretal amount shall be recovered as an arrears of land
revenue.

(7) Dispute relating to and arising out of a Contract
Farming Agreement shall not be called in questmn in any
court of law.

(8) The agricultural produce covered under.the Contract
Farming Agreement may be sold to the Contract Farming
Sponsor outside the market yard and in such a case, no
market fee shall be leviable.”.

4. In section 60 of the principal Act, in sub-section (2),
after clause (a-I), the following clause shall be inserted,
namely :—

“(a-2) under section 5E, for prescribing the officer with
whom and the manner in which the Contract Farming
Sponsor shall register himself, for prescribing the form of
Contract Farming Agreement and the officer with whom
the Contract Farming Sponsor shall get such agreement
recorded, for prescribing the settlement authority to whom
the dispute arising out of any Contract Farming Agreement
shall be referred, and for prescribing the Appellate Authority
to whom the appeal against the decision of the settlement
authority shall be preferred;”.

TEH I R RO, Hag

Amendment
of section 60
of Mah. XX

of 1964.
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In pursuance of clause (3} of article 348 of the Constitution of India, the following
translation in English of the Maharashtra Agricultural Produce Marketing {Development

and Regulation) (Second Amendment) Act, 2006 (Mah. Act. No. XLVII of 2008), is hereby
published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

A. M. SHINDEKAR,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XI.VII of 2006.

{First published, after having received the assent of the Governor, in the
. Maharasitra Government Gazette ", dated the 29th December 2006).
An act further to amend the Maharashtra Agricultural Produce Marketing
{Development and Regulation) Act, 1963.

WHEREAS both Houses of the State Legislature were not in session ;

AND WHEREAS the Governor of Maharashtra was satisfied that
circumstances existed which rendered it necessary for him to take
Mah. immediate action further to amend the Maharashtra Agricultural Produce
i%%f Marketing (Development and Regulation) Act, 1963, for the purposes
Mah. hereinafter appearing ; and, therefore, promulgated the Maharashtra
X]%rgf' Agricultural Produce Marketing (Development and Regulation)
2006. (Amendment) Ordinance, 2006, on the 1st November 2006 ;
I 3TE-9%0 (¢’¢)

{ﬁﬂ:ﬁ e Q.oo]
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Short title
and com-
mencement.

Amendment

- of section 13

of Mah. XX
~ of 1964.
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AND WHEREAS it is expedient to replace the said Ordinance by an
Act of the State Legislature ; it is hereby enacted in the Fifty-seventh
Year of the Republic of India as follows :—

1 () This Act may be called the Maharashtra Agricultural Produce
Marketing (Development and Regulation) (Second Amendment) Act,
2006. .

2) It éhall be deemed to have come into force on the 1st November
2006.

2. In section 13 of the Maharashira Agricultural Produce Marketing
(Development and Reguilation) Act, 1963 (hereinafter referred to as
“the principal Act *),—

(a) 1n sub-ééction (1), for clause (a), the following clause shall be
substituted, namely :— '

“(a} fifteen agﬁculturists residing in the market area (not being
less than twenty-one years of age on the date specified, from time to
time, by the Collector, in this behalf), as specified below (—

(i) eleven (of which, two shall be women, one shall be a person

" belonging to Other Backward Classes and one shall be a person
belonging to De-notified Tribes (Vimukta Jatis) or Nomadic Tribes)
shall be elected by the members of the Managing Committees of the

Agricultural Credit Societies and Multipurpose Co-operative Societies

(within the meaning of the Maharashtra Co-operative Societies Act,

1960 and the rules made thereunder), functioning in the market
area;

Provided that, where the Market Committee is situated in Tribal
areas, one person belonging to the Scheduled Tribes shall be elected in
place of the election of the person belonging to the De-notified Tribes
{Vimukta Jatis) or Nomadic Tribes as aforesaid ; and

(i) four (of which, one shall be a person belonging to Scheduled
Castes or Scheduled Tribes and one shall be a persen belonging to
Economically Weaker Section), shall be elected by members of the
village panchayats functioning therein ; ”;

{b) in sub-section (A), in clause (@), for sub-clasue (vi), the following
sub-clause shall be substituted, namely :—

“ (vt} five representatives (of which, two shall be women, one shall

- be a person belonging to the Scheduled Castes or the Scheduled

Tribes, one shall be a person belonging to the Other Backward

Classes and one shall be a person helonging to the De-notified Tribes

(Vimukta Jatis) or Nomadic Tribes), to be nominated by the State
Government ;" ;

Mah.
XX of
1964.

Mah.
XX1v
of

1961.
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{¢) in sub-section (IB), in clause (¢), after sub-clause {vi), the
following sub-clause shall be inserted, namely :—

“ (vi-a) four representatives (of which, one shall be woman, one
shall be a person belonging to the Scheduled Castes or Scheduled -
Tribes, one shall be a person belonging to the Other Backward
Classes and one shall be a person belonging to the De-notified
Tribes (Vimukta Jotis) or Nomadic Tribes) to be nominated by the
State Government : ‘

Provided that, where the Divisional -or Regional Market
Committee is situated in Tribal areas, the State Government shall
nominate the person belonging to the Scheduled Tribes in place of
the person belonging to the De-notified Tribes (Vimukta Jatis) or
Nomadic Tribes ;”.

Mah. 3. (I) The Maharashira Agricultural Produce Marketing Repealof

__9rd. (Development and Regulation) (Amendment) Ordinance, 2006, is hereby Mah. Ord.
XIV of ' XIV of 2006
repealed. .
2006. and saving.

(2) Notwithstanding such repeal, anything done or any action taken
under the principal Act, as amended by the said Ordinance, shall be
deemed to have been done or taken, as the case may be, under the
principal Act, as amended by this Act.

P
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ERRATA
In the Maharashira Agricultural Produce Marketing (Development and
Regulation) (Second Amendment) Act, 2006 (Maharashtra Act No. XLVII of
2006), published at pages 898-900 of the Maharashtra Government Gazette,
Part VIII, Extraordinary, dated the 29th December 2006,— N

W

(a) on page 898, in line 14, for “ dated " read “on " ;

{b) on page 899, in line 34, for “ sub-section (A) ” read “ sub-section (1A)”.
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In pursuance of clause (3) of arficle 348 of the Constitution of India,
the following translation in English of the Maharashtra Agricultural Produce Marketing
(Development and Regulation) (Amendment) Act, 2007 (Mah. Act No. VII of 2007), is

hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

A. M. SHINDEKAR,

. Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. VII OF 2007.

(First published, after having received the assent of the Governor, in the

“Maharashtra Government Gazette” on the 4th April 2007.).

An Act further te amend the Maharashtra Agricultural
Produce Marketing (Development and Regulation)
Act, 1963.

Mah WHEREAS it is expedient further to amend the

xx of Maharashtra Agricultural Produce Marketing (Development

1964. and Regulation) Act, 1963, for the purposes hereinafter
appearing; it is hereby. enacted in the Fifty-eighth year
of the Republic of India as follows:—

1. (1) This Act may be called the Maharashtra Agricultural
Produce Marketing (Development and Regulation)
{Amendment) Act, 2007.

I 3e—% 2 (3e%)
[fFaa : s7d].00]

Short title
and
commence-
ment.
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(2) Tt shall come into force on such date as the State
Government may, by notification in the Official Gazette,
appoint.

Amendment 9 Tp gection 2 of the Maharashtra Agricultural Produce Mah.
of section 2

of Mah. xx Marketing (Development and Regulation) Act, 1963 ﬁ%f
of 1964. (hereinafter referred to as “the principal Act”), in sub-
section (1), after clause (f), the following clause shall be

inserted, namely:—

“(f-1a) “District Deputy Registrar” means the District
Deputy Registrar of Co-operative Socleties appointed

under the Maharashtra Co-operative Societies Act, 1960 ;”. ‘Mah.
XXIv
of

1961,

Afmemllment 3. In section 13 of the principal Act, in sub-section (1),
Dg:‘f&gﬁ?;}% in clause (a), after the words “from time to time by the
of 1964. Collector” the words “or, as the case may be, the District

Deputy Registrar” shall be inserted.

Amendment 4, In section 14 of the principal Act, in sub-section (£),—

of section 14 s
of M*flhl-gg () in clause (¢}, after the word “Collector” the words
o .

“or, as the case may be, the District Deputy Registrar,
who has conducted the elections” shall be inserted;

(ii} in' clause (b), after the word “Collector” the words
“or, as the case may be, the District Deputy Registrar,
who has conducted the elections” shall be inserted;

{iii) in clause (¢), after the word “ Collector” the words
“or, as the case may be, the District Deputy Registrar,
who has conducted the elections” shall be inserted,
Amendment 5. In. section 14A of the principal Act,—

of section
14A of Mah.

X% of 1964, (i) for sub-section (7), the following §ub—sect10n shall

be substituted, namely :—

“(1) (@) The superintendence, direction and control
of the preparation of the list of voters for, and conduct
of all elections to Market Committees, whose annual
income from fees under sub-section (7) of section 31,
in the immediately preceeding market year does not
exceed rupees five crore, shall vest in the District
Deputy Registrar; and




HITT TS ] HETIT JTR T0ET0H, STETaret, Tfiet ¥, oot/ 0¥, W £13% Ro3

(6) The superintendence, direction and control of
‘ the preparation of the list of voters for, and conduct
» of all elections to Market Committees, whose annual
] income from fees under sub-section (7) of section
‘ 31, in the immediately preceeding market year
x exceeds rupees five crore, shall vest in the Collector.

For the purpose of preparing the list of voters and conduct
of elections, every Market Committee shall constitute an
Election Fund consisting of an amount equal to five per
cent. of all moneys received by it by way of fees under
this Act during any year or rupees ten thousand per annum,
‘ whichever is less.”;

{ii}) in sub-section (3), for the words “the Collector”,
at both the places where they occur, the words “the
Collector, or as the case may be, the District Deputy
Registrar” shall be substituted;’

{(iii) in sub-section (4), for the words “the Collector”
the words “the Collector or, as the case may be, the
District Deputy Registrar” shall be substituted;

{iv) in sub-section (5), for the words ~ The' Collector”
the words “The Collector or, as the case may be, the
District Deputy Registrar” shall be substituted.

6. In section 15 of the principal Act, in sub-section (1), in Amemliment'
the Explanation, the words “by the Collector or the authorised °f section 15

of Mah. XX
Officer” shall be deleted. of 19a54_
7. In section 22 of the principal Act,— Amendment
. of section 22
(@) in sub-section (I), for the words “the Collector or, gtf‘ 11\%%};' X

the Officer not lower in rank than that of a Deputy Collector
or as the Collector may authorise in this behalf” the
following shall be substituted, namely:—

“the Collector or, as the case may be, the District Deputy
Registrar, or the officer not below the rank of Deputy
Collector or Assistant Registrar of Co-operative Societies
as the Collector or District Deputy Registrar may authorise
in this behalf”;

(b) in sub-section (2), for the word “ Collector”, at both
. the places where it occurs, the words “Collector, the
District Deputy Registrar” shall be substituted ;
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(¢) for sub-section {4), the following sﬁb—section shall be

substituted, namely:—-

“{4) In the event of a dispute arising as to the validity
of the election of a Chairman or Vice-Chairman, the
Collector or, as the case may be, the District Deputy
Registrar, if he is the presiding officer, shall decide the
dispute himself, and in any other case, the officer
presiding shall refer the dispute to the Collector or as
- the case may be, the District Deputy Registrar for
decision. The decision of the Collector, subject to an
appeal to the Commissioner appointed under section 6
of the Maharashtra Land Revenue Code, 1966 and the
decision of the District Deputy Registrar, subject to an
appeal to the Divisional Joint Registrar of Co-operative
Societies shall be final; and no suit or other legal
proceedings shall lie in any court in respect of any such
decision. ”.

Mah.
X1
of
1966.
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In pﬁrsuance of clause (3) of article 348 of the Constitution of India, the following

translation in English of the Maharashtra Agricultural Produce Marketing (Development
and Regulation) (Amendment) Act, 2008 (Mah. Act No. X of 2008), is hereby published
under the authorlty of the Governor.

[Fir.

Mah.
XX of
1964,

Mah.
Ord. 1

2008.

By order and in ‘the name of the Governor of Maharashtra,

- ‘ A M SHIN'DEKAR,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. X OF 2008,

st published, after having received the assent of the Governor, in the “ Maharashira
Government Gazette ”, on the 25th Apnl 2008.]

An Act further to amend the Maharashtra Agricultural Produce
Marketing (Development and Regulation) Act, 1963.

WHEREAS both Houses of the State Legislature were not in session ;

AND WHEREAS the Governor of Maharashtra was satisfied that
circumstances existed which rendered it netessary for him to take
immediate action further to amend the Maharashtra Agricultural
Produce Marketing (Development and Regulation) Act, 1963, for the
purposes heremaftcr appearing ; and, therefore, promulgatéd the
Maharashtra Agncultural Produce Marketing (Development and
Regulation) (Amendment) Ordinance, 2008, on thé 22nd January 2008 ;

»
-

(¥3v) -
| S el [fere @ TUT 2 00]
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AND WHEREAS it is expendiént to replace the said Ordinance

by an Act of the State Legislature ; it is hereby enacted in the

Fifty-ninth Year of the Republic of India as follows :—

Short title and 1. (I) This Act may be called the Maharashtra Agricultural
C"mm;';c: Produce Marketmg {Development and Regulation) (Amendment) Act,
2008.

(2) It shall be deemed to hdve come into force on the 22nd J anuary
2008.

r

Amendment 2, In section 13 of the Maha1 ashtra Agricultural Produce Marketing - Mah.

of section 13 (Development and Regulation) Act, 1963 {hereinafter referred to as
cof Mah. XX “the 1At” . .
of 1964, prmc1pa ct”),
{(a) in sub-section (1), in clause (@), for the portion beginning
With the words “ fifteen agriculturists ¥ and ending with the words
‘ags specified below — ”,' the foll'owing-, shall be substituted,
namely :—

“fifteen agriculturists . re&adlng in the market area (bemg
persons whose names appear in the voter’s list for the concerned

constituency and who are not lesg than twenty-one years of age .

-on the date specified, from time to time, by the Collector or
the District Deputy Reglstrar as the case may be in this behalf),

»

as specified below :—";

(b} in sub-section (2) after the existing proviso, the following.'

pr0v1so shall be added, namely —

XX of
1964,

“ Provided further that, the State Government may, if it

considers expedient, instead of nominating the members of the
Market Committee constituted for the first timé, appoint an
Administrator or the Board of Administrators, and the

+ Administrator or the Board of Administrators, so appointed,
shall, for all purposes, be considered to be the Committee
constituted for the first time.”. ~

Am%zndm_ent 3. In section 15A of the i)ﬁncipal "Act,——
of sectton X . s

I5A of Mah. . {@) in sub-section (1), in clause (b),—
XX of 1964, , ' - L

(i) for the words “the person appointed by the Director or

such authorised officer, from time to time, shall be the

Adrmmstrator to manage the affairs of the Committee ” the words .-

“the Administrator or the Board of Administrators appointed
by the Director or such authorised officer shall manage the
affairs of the Committee” shall be substituted ;

(if) for the words “the Administrator” the words " “the
Administrator or -the Board of Administrators” shall_be
substituted ; ) .

(b) in sub- section (2), for the words “the Administrator” the
words “the Admlnmtrator or the Board of Administrators ” shall
‘be substituted ;

“(¢) in sub-section (3), for the word Administrator ? the wbrds :

“ Administrator or the Board of Administrators ” shall be substituted ;
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(d) in sub-section (4), for the word “ Administrator ” ‘the words
“ Administrator or the members. of the Board of Administrators”
ghall be substituted.

4. In section 21 of the principal Act, for th(; words “the
Administrator ” the words “the. Admmlstrabor or the Board of
Administrators shall be substituted.

5. After section 35 of the principal Act, the followmg section shall
be inserted, namely —

“35A. Notwithstanding anything contained in section 35, the

. State Government may appoint any officer, not below the rank
of Assistant Registrar of Co-operative Societies, from the Co-
operation Department, as the Secretary of any Market Committee. ”.

6. In section 45 of the principal Act,—

(@) in sub-section (1}, for the words “ by notification in the Official
Gazette, with reasons therefor ” the words “ by an order in writing,
with reasons therefor” shall be substituted ;

(b) in sub-section (2),—

(1) for the words “ Upon the publication of a notification ” the
words “On issuing of an order” shall be substituted ;

(ii)‘in| clause (a), for the words “from the date of such
publication ” the words “ from the date of such order ” shall be
substituted ; , ‘

(izt). for clause (c), the following clause shall be substltuted
namely -—

“ (c) the State Government may, by order, either constitute

" a new Market Committee in accordance with the provisions

of ‘Chapter III or appoint an Administrator or the Board of

Administrators to carry out the functions of the Market
Committee as it thinks fit;”;

{iv} in the proviso,— -

(A) for the words “ person appointed as an Administrator ”
the words * the Administrator or the Beard of Administrators
appointed ” shall be- substituted ;

(B) for the words “If such person” the words “If the

Administrator or the Board of Administrators” shall be
substituted ; .

(C) for the word “ Administrator” the words © Administrator
or the Board of Administrators” shall be substituted ;
e N .

TR

Amendment
of section 21
of Mah. XX
of 1964.

Insertion of
section 35A
in Mah, XX
of 1964.

Power of
Government
to appoint
Secretary of .
Market
Committee.

Amendment
of section

45 of

Mah. XX
of 1964,



%3¢ - HERTS WA TTATS, STATETUT, WAA R, 004 30T 4, T £330 [T a1E

{c) after .sub-gection (2), the following sub-section shall be
inserted, namely :— '

“(24) The member of the Committee, who has been removed
under gub-section (7} shall not be eligible-for being re-elected,
re-appointed, re-nominated, co-opted or re-co-opted as a member
of the Committee, till the expiry of a period of six years from
the date of the order by which he has been so removed.”.

Amendment 7. In section 57 of the principal.Act, in sub-section (1), after
of section the words “ State Government ” the words “ or the State Marketing

57 Of)cggal;i: Board * sha.II be inserted. -

1964,

Repeal of 8. (I) The. Maharashtra Agricultural Produc“e‘ Marketing Mah.
i B%ai’f- zoorodé (Development and Regulation) (Amendment) Ordinance, 2008, is Ofl“dAI
. ' . Q

and saving. hereby repealed‘ 20081.

(2) Notwithstanding such repeal, anything done or any action taken
under the principal Act, as amended by the*said Ordinance, shall
be deemed to have been done or. taken under the corresponding
provigions of the principal Act, as amended by this Act.

e N
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In pursuance of clause (3) of article 348 of the Constitution of India, the followmg.

translation in English of the Maharashtra Agricultural Produce Marketlng (Development
and Regulation) (Amendment) Act, 2010 (Mah. Act No. XX1 of 2010), is hereby published
under the authority of the Governor. :

By order and in the Anamelof the Governor of. Maharashtra,
H. B. PATEL,

Secretary to Government,
Law and Judiciary Department.

o

MAHARASHTRA ACT: No. XXI OF 2010.

(First published, after having received the assent of the Governor, in the
“Moaharashira Government Gazetie”, on the 30th July 2010.)

An Act further to amend the Maharashtra Agricultural Produce
Marketing (Development and Regulation) Act, 1963,

Mah. WHEREAS it is expedient further to amend the Maharashtra

Xﬁ- Agricultural Produce Marketing (Development and Regulation) Act,

1964. 1963, for the purposes hereinafter appearing; it is hereby enacted in
" the Sixty-first Year of the Republic of India as follows :—

1. This Act may be called the Maharashtra Agricultural Produce Short title.
Marketing (Development and Regulation) (Amendment) Act, 2010.
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2.

In section 2 of the Maharashtra Agricultural Produce Marketing Mah.

of section 2 (Development and Regulation) Act, 1963 (hereinafter referred to as “the XX

of Mah.
of 1964.

Amendment
of section
398 of
Mah, XX of
1564.

Insertion
of section
39B-1 in
Mah. XX
of 1964.

Managing
Director of
State
Marketing
Board..

principal Act”), after clause (g), the following clause shall be inserted, Jog4.
namely:— °~

“(g-a) “Managing Director” means a person appoiﬁted by the State

Government, as the Managmg Director of the State Marketing Board
under section 39B8-1;” _ .

3.

In section 39B of the principal Act, —

- {a) in clause (ix), the words “and the Managing Director” shall be

“deleted ;

“b) after clause (ix), the following clause shall be added, namely :—

4.

“x) the Managmg Director - Member Secretary
After section 39B of the principal Act, the followmg sectlon shall

be inserted, namely :—

“89B-1. (1) The State Government may, by notification in the

Official Gazette, appoint, on deputation, an officer to be the Managing
Director of the State Marketing Board.

“  (2) The Managing Ditréctor appointed under sub-section (I} shall
“exercise such powers and perform such functions as may be specified

under this Act or rules made thereunder.”.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI'PARSHURAM
JAGANNATH GOSAVI, PRINTED AT GOVERNMENT CENTRAL PRESé, 21-A, NETAJ] SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004
AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, 21-A, NETAJT SUBHASH ROAD,

CHARNI ROAD, MUMBAI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVI],
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation in English

of the Maharashtra Agricultural Produce Marketing (Development and Regulation) (Amendment and
Continuance) Act, 2016 (Mah. Act. No. XXXV of 2016), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

PRAKASH. H. MALI,

Principal Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXXV OF 2016.

( First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 17th October 2016 ).

An Act further to amend the Maharashtra Agricultural Produce Marketing
(Development and Regulation) Act, 1963.

WHEREAS the Governor of Maharashtra had promulgated the

Mah. Maharashtra Agricultural Produce Marketing (Development and Regulation)
XI\(I)rgf (Amendment) Ordinance, 2015, on the 16th June 2015 and the Maharashtra
2015. Agricultural Produce Marketing (Development and Regulation) (Amendment)
Bill, 2015 (L. A. Bill No. XXVIII of 2015), for converting the said Ordinance

into an Act of the State Legislature, was passed by the Maharashtra
Legislative Assembly on the 14th July 2015, but the said Bill could not be
passed by the Maharashtra Legislative Council before the said session was

prorogued on the 31st July 2015 ;

®
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AND WHEREAS it was considered expedient to continue the operation
of the provisions of the said Ordinance, which would have ceased to operate
at the expiration of six weeks from the date of re-assembly of the State
Legislature, that is, after the 23rd August 2015, the Maharashtra Arricultural
Produce Marketing (Development and Regulation) (Amendment and
Continuance) Ordinance, 2015 was promulgated on the 21st August 2015
and the Maharashtra Agricultural Produce Marketing (Development and
Regulation) (Amendment and Continuance) Bill, 2015 (L. A. Bill No. LI of
2015), for converting the said Ordinance into an Act of the State Legislature,
was introduced in the Maharashtra Legislative Assembly on the 8th
December 2015, but the said Bill could not be passed before the said session
is prorogued on the 23rd December 2015 ;

AND WHEREAS it was considered expedient to continue the operation
of the provisions of the said Ordinance which would have ceased to operate
at the expiration of six weeks from the date of re-assembly of the State
Legislature, that is, after the 17th January 2016, the Maharashtra
Agricultural Produce Marketing (Development and Regulation) (Amendment
and Continuance) Ordinance, 2016 (hereinafter referred to as “ the
Continuance Ordinance ”), was promulgated on the 16th January 2016, and
the Maharashtra Agricultural Produce Marketing (Development and
Regulation) (Amendment and Continuance) Bill, 2016 (L. A. Bill No. IV of
2016), for converting the said Ordinance into an Act of the State Legislature,
was passed by the Maharashtra Legislative Assembly on the 15th March
2016, and was transmitted to the Maharashtra Legislative Council but the
said Bill could not be passed by the Maharashtra Legislative Council Before
the said session was prorogued on the 13th April 2016 ;

AND WHEREAS the operation of the provisions of the said Continuance
Ordinance, as provided by article 213 (2) (a) of the Constitution of India,
would have ceased to operate at the expiration of six weeks from the date of
re-assembly of the State Legislature, that is, after the 19th April 2016 ;

AND WHEREAS both Houses of the State Legislature were not in session
and the Governor of Maharashtra was satisfied that circumstances existed
which rendered it necessary for him to take immediate action to continue
the operation of the provisions of the said Continuance Ordinance, for the
purposes hereinafter appearing; and, therefore, promulgated the
Maharashtra Agricultural Produce Marketing (Development and Regulation)
(Amendment and Second Continuance) Ordinance, 2016 (hereinafter referred
to as “ the Second Continuance Ordinance ”) on the 18th April 2016 ;

AND WHEREAS it is expedient to replace the said Second Continuance
Ordinance by an Act of the State Legislature ; it is hereby enacted in the
Sixty-seventh Year of the Republic of India as follows :(—

1. (1) This Act may be called the Maharashtra Agricultural Produce
Marketing (Development and Regulation) (Amendment and Continuance)
Act, 2016.

(2) It shall be deemed to have come into force on the 16th June 2015.

Mah.
Ord.
XVI of
2015.

Mabh.
Ord. I
of 2016.

Mah.
Ord.
VIII of
2016.
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Mah. XX 2. In section 13 of the Maharashtra Agricultural Produce Marketing Amendment
of 1964. (Development and Regulation) Act, 1963 (hereinafter referred to as “the °£§20'§°§£3f
principal Act”), after sub-section (1B), the following sub-section shall be 3964? R0

inserted, namely :(—

“1C)(a) The State Government may, by an order in the Official
Gazette, appoint,—

(i) four special invitees, on every Market Committee whose
income from fees levied and collected under sub-section (1) of section
31 in the immediate preceding market year exceeds rupees five
crores ; and

(i) two special invitees, on every Market Committee whose
income from fees levied and collected under sub-section (1) of section
31 in the immediate preceding market year is upto rupees five
crores,

who shall be the experts in the field of agriculture, agricultural
processing, agricultural marketing, law, economics or commerce.

(b) The special invitees appointed under clause (a) shall have a right
to take part in the discussions of the Market Committee, but shall have
no right to vote at a meeting thereof.

(c) The term of the special invitees shall be co-terminus with the
term of the members of a Market Committee.”.
Mah. 3. (1) The Maharashtra Agricultural Produce Marketing (Development Re}ﬁaal of
VII? rgf and Regulation) (Amendment and Second Continuance) Ordinance, 2016, is \D;IIaH‘ O?r%b16

2016. hereby repealed. and saving.

(2) Notwithstanding such repeal, anything done or any action taken
(including any notification or order issued) under the principal Act, as
amended by the said Ordinance shall be deemed to have been done, taken or
issued, as the case may be, under the corresponding provisions of the
principal Act, as amended by this Act.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED
AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING,
STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBALI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVI.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Maharashtra Agricultural Produce Marketing (Development
and Regulation) (Amendment) Act, 2016 (Mah. Act No. VII of 2017) is hereby published
under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

PRAKASH H. MALI,

Principal Secretary to Government,
Law and dJudiciary Department.

MAHARASHTRA ACT No. VII OF 2017.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 12th January 2017).

An Act further to amend the Maharashtra Agricultural Produce Marketing
(Development and Regulation) Act, 1963.
Orévl?(}\lf WHEREAS the Governor of Maharashtra had promulgated the
of 2016. Maharashtra Agricultural Produce Marketing (Development and Regulation)
(Amendment) Ordinance, 2016, on the 5th July 2016 ;

AND WHEREAS upon the reassembly of the State Legislature on the 18th
July 2016, the Maharashtra Agricultural Produce Marketing (Development
and Regulation) (Amendment) Bill, 2016 (L.A. Bill No. XXIV of 2016), for
converting the said Ordinance into an Act of the State Legislature was passed
by the Maharashtra Legislative Assembly on the 3rd August 2016 and was
transmitted to the Maharashtra Legislative Council ;

®)
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AND WHEREAS, thereafter, as the session of the Maharashtra Legislative
Council was prorogued on the 5th August 2016, the said Bill could not be
passed by the Maharashtra Legislative Council ;

AND WHEREAS as provided by article 213(2)(a) of the Constitution of
India, the said Ordinance shall cease to operate at the expiration of six weeks
from the date of re-assembly of the State Legislature, that is, after the 28th
August 2016 ;

AND WHEREAS both Houses of the State Legislature were not in session;
and the Governor of Maharashtra was satisfied that circumstances existed
which rendered it necessary for him to take immediate action to continue
the operation of the provisions of the said Ordinance, for the purposes
hereinafter appearing; and, therefore, promulgated the Maharashtra
Agricultural Produce Marketing (Development and Regulation) (Second
Amendment and Continuance) Ordinance, 2016 (hereinafter referred to as
“the said Continuance Ordinance”) on the 30%* August 2016 ;

AND WHEREAS it is expedient to replace the said Continuance Ordinance
by an Act of the State Legislature ; it is hereby enacted in the Sixty-seventh
Year of the Republic of India as follows:—

1. (1) This Act may be called the Maharashtra Agricultural Produce
Marketing (Development and Regulation) (Amendment) Act, 2016.

(2) It shall be deemed to have come into force on the 5th July 2016.

2. In section 2 of the Maharashtra Agricultural Produce Marketing
(Development and Regulation) Act, 1963 (hereinafter referred to as “the
principal Act”), in sub-section (1),—

(a) after clause (f-1a), the following clause shall be inserted, namely :(—

“(f-1b) “e-Marketing” means the marketing of agricultural produce
through electronic mode alongwith its ancillary activities ;”;

(b) in clause (h), after the words “subsidiary market” the words “under
section 5” shall be added at the end.

3. In section 6 of the principal Act, after sub-section (2), the following
sub-section shall be inserted, namely :-

“(2A) Notwithstanding anything contained in this Act, marketing
of agricultural produce specified in all the entries of items VII- Fruits
and VIII- Vegetables and entries (2), (3), (4) and (5) of item X. Condiments,
spices and others of the Schedule by any person outside the market
established under section 5, except as provided in section 5D, shall not
require any licence or permission, and shall not be regulated by the Market
Committee.”.

4. In section 31 of the principal Act,—

(a) in sub-section (1), for the third proviso, the following proviso shall
be substituted, namely :(—

“Provided also that, no such fees shall be levied and collected in any
market area in relation to agricultural produce in respect of which fees
under this section have already been levied and collected by any other
Market Committee, private market, farmer-consumer market, special
commodity market or under direct marketing in the State or in relation
to declared agricultural produce purchased by person engaged in
industries carried on without the aid of any machinery or labour in any
market area.”;

(b) in sub-section (2), for the words “by the commission agents” the words
“ by the commission agents from the buyer” shall be substituted.

Mah. Ord.
XX 0f2016.

Mah. XX
of 1964.
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Mah Ord. @+ (1) The Maharashtra Agricultural Produce Marketing (Development Repeal of
xXof and Regulation) (Second Amendment and Continuance) Ordinance, 2016, is Mah. Ord. XX

2016. hereby repealed. 0f 2016 and
saving.

(2) Notwithstanding such repeal, anything done or any action taken
(including any notification or order issued) under the principal Act, as
amended by the said Ordinance, shall be deemed to have been done, taken
or issued, as the case may be, under the corresponding provisions of the
principal Act, as amended by this Act.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED
AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT
PRINTING, STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBALI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH
GOSAVI.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Agricultural Produce Marketing (Development and Regulation)

(Amendment) Act, 2017 (Mah. Act No. XIII of 2018), is hereby published under the authority of the
Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,

I/c. Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XIII OF 2018.

(First published, after having received the assent of the Governor in the “Maharashtra
Government Gazette”, on the 17th January 2018).

An Act further to amend the Maharashtra Agricultural Produce Marketing
(Development and Regulation) Act, 1963.

WHEREAS the Governor of Maharashtra had promulgated the
Mah. Maharshtra Agricultural Produce Marketing (Development and Regulation)
Ord. (Amendment) Ordinance, 2017 (hereinafter referred to as “the said
IXof rdinance”), on the 13th June 2017 ;

2017.

AND WHEREAS upon the re-assembly of the State Legislature on the
24th July 2017, the Maharashtra Agricultural Produce Marketing
(Development and Regulation) (Amendment) Bill, 2017 (L.A. Bill No. XLI of
2017), for converting the said Ordinance into an Act of the State Legislature,
was passed by the Maharashta Legislative Assembly on the 8th August 2017
and was transmitted to the Maharshtra Legislative Council;

(®)
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AND WHEREAS thereafter, as the session of the Maharashtra
Legislative Council was prorogued on the 11th August 2017, the said Bill
could not be passed by the Maharashtra Legislative Council,

AND WHEREAS as provided by article 213(2)(a) of the Constitution of
India, the said Ordinance had ceased to operate at the expiration of six weeks
from the date of re-assembly of the State Legislature, that is, on the
3rd September 2017,

AND WHEREAS it is considered expedient to continue the operation
of the provisions of the said Ordinance;

AND WHEREAS both Houses of the State Legislature were not in session
and the Governor of Maharashtra was satisfied that circumstances existed
which rendered it necessary for him to take immediate action to continue
the operation of the provisions of the said Ordinance, for the purposes
hereinafter appearing; and, therefore, promulgated the Maharashtra
Agricultural Produce Marketing (Development and Regulation) (Amendment
and Continuance) Ordinance, 2017 (hereinafter referred to as “the said
Continuances Ordinance”), on the 31st August 2017;

AND WHEREAS it is expedient to replace the said Continuance
Ordinance by an Act of the State Legislature; it is hereby enacted in the
Sixty-eighth Year of the republic of India as follows :(—

1. (1) This Act may be called the Maharashtra Agricultural Produce
Marketing (Development and Regulation) (Amendment) Act, 2017.

(2) It shall be deemed to have come into force on the 13th June 2017.

2. In section 2 of the Maharashtra Agricultural Produce Marketing
(Development and Regulation) Act, 1963 (hereinafter referred to as “the
principal Act”), in sub-section (1), after clause (r1), the following clause shall
be inserted, namely :—

“(r2) “State Co-operative Election Authority” means the State
Co-operative Election Authority constituted under section 73CB of the
Maharashtra Co-operative Societies Act, 1960;”.

3. In section 13 of the principal Act,—
(1) in sub-section (1),—
(a) in clause (a),—

(i) for the words “twenty-one years of age on the date
specified, from time to time, by the Collector or the District
Deputy Registrar, as the case may be,” the words “twenty one
years of the age on the date specified, from time to time, by the
State Co-operative Election Authority, if required with the help
of the Collector or the District Deputy Registrar, as the case
may be,” shall be substituted;

(it) for sub-clause (i) and proviso thereto, the following shall
be substituted, namely:—

“ (1) fifteen (of which , two shall be women, one shall
be a person belonging to Other Backward Classes, one shall
be a person belonging to De-notified Tribes (Vimukta Jatis)
or Nomadic Tribes and one shall be a person belonging to
the Scheduled Castes or Scheduled Tribes) shall be elected
by eligible voters (agriculturist who holds minimum 10 R

Mah.
Ord.
XVII of
2017.

Mah.
XX of
1964.

Mabh.
XXIV of
1961.
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land and who are not less than eighteen years of age on
the date specified by the State Co-operative Election
Authority and who has sold his or her notified agriculture
produce in the concerned Market Committee at least three
times in preceding five years before date of declaration of
election) residing in the market area :

Provided that, where the Market Committee is
situated in Tribal area, one person belonging to the
Scheduled Tribes shall be elected in place of the election
of the person belonging to the De-notified Tribes (Vimukta
Jatis) or Nomadic Tribes as aforesaid ; ”;

(ii1) sub-clause (ii) shall be deleted,;
(b) clause (c¢) and proviso thereto shall be deleted;
(c) clause (d) shall be deleted;
(d) clause (e) shall be deleted;
(e) the following proviso shall be inserted, namely :—

“Provided that, during the period of five years from the
date of commencement of the Maharashtra Agriculture Produce
Marketing (Development and Regulation) (Amendment) Act,
2017, in an election conducted immediately after such date of
commencement ; all the agriculturists residing in the market
area who hold minimum 10 R land and who are not less than
eighteen years of age on the date specified by the State Co-
operative Election Authority shall be eligible for voting unless
otherwise ineligible to vote.”;

(2) sub-section (1-a) shall be deleted ;
(3) in sub-section (1B),—

HIT AB—2R—R

(a) in clause (c),,—

(i) for sub-clause (i), the following shall be substituted,
namely :—

“ (i) Fifteen representatives of the agriculturists (of
which one shall be woman, one shall be a person belonging
to Other Backward Classes, one shall be a person belonging
to De-notified Tribes (Vimukta Jatis) or Nomadic Tribes
and one shall be a person belonging to the Scheduled Castes
or Scheduled Tribes) shall be elected by eligible voters
(agriculturist who holds minimum 10R land and who are
not less than eighteen years of age on the date specified
by the State Co-operative Election Authority and who has
sold his or her notified agriculture produce atleast three
times in preceding five years before date of declaration of
election) residing in the market area of the Divisional
Market Committee :

Provided that, where the Divisional Market
Committee is situated in Tribal areas, one person
belonging to the Scheduled Tribes shall be elected in place
of the election of the person belonging to the De-notified
Tribes (Vimukta Jatis) or Nomadic Tribes as aforesaid;”;
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(i) for sub-clause (ii), the following shall be substituted,
namely :(—

“(i1) Fifteen representatives of the agriculturists (of
which one shall be woman, one shall be a person belonging
to Other Backward Classes, one shall be a person belonging
to De-notified Tribes (Vimukta Jatis) or Nomadic Tribes
and one shall be a person belonging to the Scheduled Castes
or Scheduled Tribes), shall be elected by eligible voters
(agriculturist who holds minimum 10R land and who are
not less than eighteen years of age on the date specified
by the State Co-operative Election Authority and who has
sold his or her notified agriculture produce at least three
times in preceding five years before date of declaration of
election) residing in the market area of the Regional
Market Committee :

Provided that, where the Regional Market Committee
is situated in Tribal areas, one person belonging to the
Scheduled Tribes shall be elected in place of the election
of the person belonging to the De-notified Tribes ( Vimukta
Jatis) or Nomadic Tribes as aforesaid ; and ”;

(iii) sub-clause (v) shall be deleted ;
(iv) sub-clause (vi) shall be deleted ;
(v) sub-clause (vi-a) shall be deleted ;

(b) for clause (d), the following clause shall be substituted,
namely :(—

“(d) A person who is a member of the Market Committee
under sub-clause (vii) of clause (c¢), shall have a right to take
part in the discussions of the Committee, but shall not have
right to vote at a meeting thereof. .

In section 14 of the principal Act,—
(1) sub-section (2) shall be deleted ;
(2) in sub-section (4),—

(a) in clause (a), for the words “the Collector or, as the case
may be, the District Deputy Registrar, who has conducted the
elections ” the words “ the State Co-operative Election Authority”
shall be substituted ;

(b) in clause (b), for the words “ the Collector or as the case
may be, the District Deputy Registrar, who has conducted the
elections ” the words “ the State Co-operative Election Authority”
shall be substituted ;

(c) in clause (c), for the words “ the Collector or as the case may
be, the District Deputy Registrar, who has conducted the elections ”
the words “the State Co-operative Election Authority ” shall be
substituted.
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5. In section 14A of the principal Act,— Amendment
of section 14A
(1) in sub-section (I1),— of Mah. XX of
1964.

(a) for clause (a), the following shall be substituted,
namely :—

“(a) The Superintendence, direction and control of the
preparation of the list of voters for, and conduct of all elections
to Market Committees, shall vest in the State Co-operative
Election Authority; and ”;

(b) in clause (b),—

(i) the portion beginning with the words “ The Superinten-
dence, direction and control” and ending with the words “shall
vest in the Collector.” shall be deleted ;

(i) for the words “ five per cent.” the words “ ten per cent.”
shall be substituted ;

[1

(iii) for the words “rupees ten thousand ” the words
“rupees one lakh” shall be substituted ;

(2) in sub-section (3), for the words “the Collector, or as the case
may be, the District Deputy Registrar”, at both the place where they
occur, the words “ the State Co-operative Election Authority” shall be
substituted ;

(3) in sub-section (4), for the words “ the Collector, or as the case
may be, the District Deputy Registrar” the words “ the State Co-operative
Election Authority ” shall be substituted ;

(4) in sub-section (5),—

(a) for the words “the Collector, or as the case may be, the
District Deputy Registrar” the words “ the State Co-operative
Election Authority” shall be substituted ;

(b) for the words “the Collector” the words “ the State
Co-operative Election Authority” shall be substituted ;

(5) sub-section (6) shall be deleted.
Mah. 6. (1) The Maharashtra Agricultural Produce Marketing (Development Repeal of

Ord. and Regulation) (Amendment and Continuance) Ordinance, 2017, is Mah.Ord.
XVII of h XVII of 2017
2017. ereby repealed.

and saving.
(2) Notwithstanding such repeal, anything done or any action taken

(including any notification or order issued) under the corresponding

provisions of the principal Act, as amended by the said Ordinance, shall

be deemed to have been done, taken or issued, as the case may be, under

the corresponding provision of the principal Act, as amended by this

Act.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI,
PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE
OF GOVERNMENT PRINTING STATIONERY AND PUBLICATIONS, 21-A, NETAJl SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004, EDITOR : SHRI PARSHURAM
JAGANNATH GOSAVI.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Agricultural Produce Marketing (Development and Regulation) (Second
Amendment) Act, 2018 (Mah. Act No. LI of 2018), is hereby published under the authority of the
Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,
I/c. Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. LI OF 2018.

(First published, after having received the assent of the Governor in the
“ Maharashtra Government Gazette ", on the 9th August 2018)

An Act further to amend the Maharashtra Agricultural Produce Marketing
(Development and Regulation) Act, 1963.

WHEREAS both Houses of the State Legislature were not in session ;

AND WHEREAS the Governor of Maharashtra was satisfied that

circumstances existed which rendered it necessary for him to take immediate action

Mah. XX further to amend the Maharashtra Agricultural Produce Marketing (Development

of 1964. and Regulation) Act, 1963, for the purposes hereinafter appearing ; and, therefore,

Mah. promulgated the Maharashtra Agricultural Produce Marketing (Development and
Ord. XIX Regulation) (Second Amendment) Ordinance, 2018, on the 29" June, 2018 ;

of 2018.
AND WHEREAS it is expedient to replace the said Ordinace by an Act of the
State Legislature ; it is hereby enacted in the Sixty-ninth Year of the Republic of
India as follows :—

1. (1) This Act may be called the Maharashtra Agricultural Produce Marketing Short title and
(Development and Regulation) (Second Amendment) Act, 2018. commencement.

(2) It shall be deemed to have come into force on the 29th June 2018.

HIT 3S-RU-R
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Amendment 2. In section 2 of the Maharashtra Agricultural Produce Marketing Mah. XX
of section 2 (Development and Regulation) Act, 1963 (hereinafter referred to as “the ©0f1964.

of Mah. XX
of 1964.

Insertion of
CHAPTER I-D
in Mah. XX of

1964.

Establish-
ment of
Electronic
trading
platform.

Grant or
Renewal of
licence to
establish
Electronic
trading
platform.

principal Act”), in sub-section (1),—

(a) for clause (f-1b), the following clauses shall be substituted,
namely :—

“(f-1b) “Electronic trading” or “E-trading” means the trading of
agricultural produce in which registration, auctioning, billing, booking,
contracting, negotiation, information exchanging, record keeping and other
connected activities are done electronically on electronic trading platform ;

(f-1c) “ Electronic trading platform” or “E-trading Platform” means
the electronic platform set up either by the State Government or the
Government Agencies or a person licensed under this Act for conducting
trading in agricultural produce through electronic media or by any means
of communication in which registration, buying and selling, billing, booking,
contracting and negotiating are carried out online through computer network
or internet or any other such electronic device. Such Electronic trading
platform shall be regulated by such authority as may be notified by the
Government ; ”;

(b) after clause (f1), the following clause shall be inserted, namely :—

“(f2) “Government Agency” means the agency so notified by the
State Government which includes the State Agricultural Marketing
Department, the Maharashtra State Agricultural Marketing Board and the
Agricultural Produce Market Committee established or constituted under
this Act; ”;

(c) after clause (fa), the following clause shall be inserted, namely :—

“(fb) “licence” means licence granted under the provisions of this
Act and the term “licensee” shall be construed accordingly ;" .

3. After CHAPTER I-C, the following CHAPTER shall be inserted, namely :(—

“CHAPTER I-D
MARKETING THROUGH ELECTRONIC TRADING

5F. (1) No person other than the State Government or the Government
Agencies as may be notified shall establish and run any Electronic trading platform
for trading in agricultural produce without holding a licence under this Act.

(2) Save as provided in sub-section (1), the State Government or the
Government Agencies as may be notified, may establish and run E-trading platform
for trading in agricultural produce in the manner as may be prescribed.

5G. (1) Any person desirous of establishing an E-trading platform under
section 5F shall apply to the Director or the Officer authorized by him in such form
and manner along with such fee, security or bank guarantee and fulfilling such
conditions, as may be prescribed.

(2) The application received under sub-section (1) for grant or renewal of
licence may be accepted or rejected for reasons recorded in writing by the licensing
authority :
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Provided that, the application received under this section shall be
liable to be rejected on the reasons mutatis mutandis to the reasons laid
down in respect of private market under clause (c) of sub-section (3) of
section 5D.

(3) The E-trading platform managed and operated by a person or the State
Government or the Government Agencies, as the case may be, shall provide all
infrastructures and services connected to E-trading, as may be prescribed.

(4) The licensee or its agency may collect user charge on the services
provided, which shall be notified by such licensee on its website :

Provided that, the Government may, in the public interest, from time to time, by
notification in the Official Gazette, put ceiling on the rate of user charge.

5H. A licensee under section 5G, desirous to link to E-platform of the
Government of India, may apply, through the State Government or the concerned
Government Agencies, to the Department of Agriculture, Co-operation and Farmers’
Welfare, in the form and manner, as may be prescribed.

51. In order to evolve a unified National Agricultural Market and integrate
various E-trading platforms, the various software applications in the E-trading
platform should be interoperable with other E-trading platforms as per the
specifications and standards laid down by the Director or the Authority designated
therefor.

5J. (1) Notwithstanding anything contained in this Act, payment of agricultural
produce traded on Electronic trading platform shall be made on the same day of the
sale transaction to the seller on real time basis or, in the maximum next day, if
procedurally so required. In procedural exigencies on Electronic trading, the payment
to the seller may be made in the manner as may be prescribed by rules.

(2) The licensee or Agricultural Produce Market Committee, as the case may
be, shall maintain accounts of all the transactions taken place on Electronic trading
platform and submit such periodical reports and returns to the Managing Director,
the Maharashtra State Agricultural Marketing Board or the Authorized Officer, at
such time and in such forms, as may be specified by the Director of Marketing, from
time to time.

5K. The Director may, by order, for the reasons to be recorded, suspend or
cancel the licence granted under section 5G. The breach of any provision of the Act
or rules or bye-laws, instructions, orders or guidelines shall be specified in the
order :

Provided that, no order for suspension or cancellation of licence shall be passed
without giving a reasonable opportunity of being heard.

5L. Any dispute arising between or amongst the licensees of E-trading
platforms, or between or amongst the licensees and the Agricultural Produce Market
Committee or Government Agencies, shall be resolved by the Director or the Officer
authorized by him, in summary manner within thirty days, after giving the parties
reasonable opportunity of being heard.

5M. Every licensee under section 5G while carrying out E-trading on
E-trading platform shall be under obligation to,—
(a) carry out quality assaying of agriculture produce before its transaction
takes place,
(b) carry out auction or any other mode of price discovery for the produce
in a fair and transparent manner without interference from traders or commission
agents,

HAT 3MS-RU-R
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(c) maintain recording of all transactions on real time basis and displaying
market information on electronic portal of the Maharashtra State Agriculture
Marketing Board, Agrimark Net or equivalent on real-time basis in the format
prescribed by the Director,

(d) issue trading licenses to all the eligible traders for E-trading without
discrimination or favour, within the time limit prescribed by rules framed by the
State Government in this regard which shall be countable from the date of
making applications,

(e) provide facility for cleaning and grading and warehouses (dry and
cold storages) to meet requirement of agriculturists,

(f) not to allow over-trading. " .

Amendment of 4. In section 7 of the principal Act, after sub-section (3), the following sub-

section 7 of gection shall be added, namely :—
Mah.XX of 1964.

“(4) (a) Notwithstanding anything contained in sub-sections (1), (2) and
(3) of this section, any person desiring to trade on Electronic trading platform
shall obtain certificate of registration as a trader, from such authority as may
prescribed in this behalf.

(b) The application for registration under clause (a) shall be made online
and in such manner as may be prescribed.

(c) Digitally signed certificate of registration shall be issued by Competent
Authority in the Form as may be prescribed.

(d) Notwithstanding anything contained in clause (a) to (c) of this sub-
section, the Competent Authority may, for reasons to be recorded in writing,
refuse to grant or renew a certificate of registration for carrying out trade to any
person, who in its opinion, is found to have acted in a manner detrimental to
online trading, or, if the person has not traded for more than six months without
any valid reasons, or has exhausted his dynamic cash credit limit with the
bank or has failed in online payments of seller, buyer, Commission agent,
supervision cost, market fee and any other payments under the Act, rules and
bye-laws. If any, registration is not granted or renewed the applicant shall be
informed of the same giving the reasons therefor and the registration fee, if
paid, shall be forfeited to the market fund or to the State Government, as the
case may be.

(e) The Certificate of Registration for electronic trading shall be valid in
respect of the person in whose name that is issued and shall not be transferable.

(f) Certificate of registration shall be liable for suspension or cancellation
if there is-

(i) breach of any rules meant for transparency and price discovery
in a fair manner ; or

(i) over-trading above the available cash credit limit by fraudulent
means ; or

(i) refusal or deceitfully declining making online payments on real
time basis for commodity traded and other payments under the Act, rules
and bye-laws.

(9) Every certificate of registration so granted or renewed shall be in force
for a period of three years from the date of granting or renewing Certificate.
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(h) Each Market Committee and Private Market having electronic trading
platform shall publish the list of all the certificate of registration online for traders
having registration for using E-trading platform of the market.

5. After section 46 of the principal Act, the following section shall be inserted,
namely :—

“46A. Whoever in contravention of the provisions of section 5G uses
E-trading platform for marketing of any agricultural produce, or operates as a
trader or in any other capacity, without a valid licence, shall, on conviction, be
punished with imprisonment for a term which may extend to six months or with
fine which shall not be less than five thousand rupees which may extend to
one lakh rupees or with both; and in the case of a continuing contravention with
a further fine which may in the case of contravention of section 5G extend to
five hundred rupees; and in any other case, to three hundred rupees per day,
during which the contravention is continued after the first conviction.”.

6. In section 60 of the principal Act, in sub-section (2),—
(a) after clause (a-2), the following clauses shall be inserted, namely :—

“(a-3) under section 5F, for prescribing the manner in which the State
Government or Government Agencies may establish and run E-trading
platform for trading in the agricultural produce ;

(a-4) under section 5G,-

(i) for prescribing the form and manner along with fee, security
or bank guarantee and conditions for applying licences to establish
and run E-trading platform and for its renewal ;

(i) for prescribing the infrastructure and services connected
with E-trading which shall be provided for the purposes of E-trading ;

(a-5) under section 5H, for prescribing the form and manner for
integration of licence holder to link to E-platform of the Government of
India;

(a-6) under section 5J, for prescribing the manner of making payment
to the seller traded on E-trading platform and maintenance of accounts; ".

(b) after clause (b), the following clause shall be inserted, namely :—

“(b-1) under section 7, under sub-section (4), for prescribing the authority
who shall grant certificate of registration for trading on Electronic trading platform,
the form of online application for obtaining such certificate of registration, the
form of certificate of registration ; ” .

7. (1) If any difficulty arises in giving effect to the provisions of the principal
Act, as amended by this Act, the State Government may, as occasion arises, by an
order published in the Official Gazette, do anything not inconsistent with the provisions
of the principal Act, as amended by this Act which appears to it to be necessary or
expedient for the purpose of removing the difficulty:

Provided that, no such order shall be made after the expiry of a period of two
year from the date of commencement of this Act.

(2) Every order made under sub-section (1) shall be laid, as soon as may be,
after it is made, before each house of the State Legislature.

Insertion of
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Repeal of 8. (1) The Maharashtra Agricultural Produce Marketing (Development and Mah.

Mah. Ord. Regulation) (Second Amendment) Ordinance, 2018, is hereby repealed. Ord. XIX
XIX of 2018 _ _ _ _ _ ~ of2018.
and saving. (2) Notwithstanding such repeal, anything done or any action taken (including

any notification or order issued) under the corresponding provisions of the principal
Act, as amended by the said Ordinance, shall be deemed to have been done, taken
or issued, as the case may be, under the corresponding provisions of the principal
Act, as amended by this Act.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY 1/C DIRECTOR
SHRI MANOHAR SHANKAR GAIKWAD, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI
ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS,
21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 EDITOR : I/C DIRECTOR SHRI MANOHAR SHANKAR GAIKWAD.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Agricultural Produce Marketing (Development and Regulation)
(Amendment) Act, 2020 (Maharashtra Act No. VI of 2020), is hereby published under the authority
of the Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,

Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. VI OF 2020.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 12th March 2020).

An Act further to amend the Maharashtra Agricultural
Produce Marketing (Development and Regulation) Act, 1963.

WHEREAS both Houses of the State Legislature were not in session;

AND WHEREAS the Governor of Maharashtra was satisfied that circumstances
existed which rendered it necessary for him to take immediate action further to
Mah. XX amend the Maharashtra Agricultural Produce Marketing (Development and
of 1964. Regulation) Act, 1963, for the purposes hereinafter appearing; and, therefore,
Mah. sromulgated the Maharashtra Agricultural Produce Marketing (Development and
org'oggf Regulation) (Amendment) Ordinance, 2020, on the 31st January 2020 ;
(*)

YT ATB—R0-]
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AND WHEREAS itis expedient to replace the said Ordinance by an Act of the
State Legislature; it is hereby enacted in the Seventy-first Year of the Republic of
India as follows :—

Short title and 1. (1) This Act may be called the Maharashtra Agricultural Produce Marketing
Commencet' (Development and Regulation) (Amendment) Act, 2020.
ment.
(2) It shall be deemed to have come into force on the 31st January 2020.
Amendment of 2. In section 13 of the Maharashtra Agricultural Produce Marketing Mah. XX

section 13 of \heyelopment and Regulation) Act, 1963 (hereinafter referred to as “ the principal of 1964.
Mah. XX of " .
1964. Act”), sub-section (1C) shall be deleted.

Repeal of 3. (7) The Maharashtra Agricultural Produce Marketing (Development and Mah.
Mah. Ord. Il of Regulation) (Amendment) Ordinance, 2020, is hereby repealed. Ord. Il of
2020 and 2020.

saving. (2) Notwithstanding such repeal, anything done or any action taken (including

any notification or order issued) under the principal Act, as amended by the said
Ordinance, shall be deemed to have been done, taken or issued, as the case may
be, under the corresponding provisions of the principal Act, as amended by this
Act.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY DIRECTOR,
RUPENDRA DINESH MORE, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD,
MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS,
21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004. EDITOR : DIRECTOR, RUPENDRA DINESH MORE.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Agricultural Produce Marketing (Development and Regulation)
(Second Amendment) Act, 2020 (Maharashtra Act No. XI of 2020) is hereby published under the
authority of the Governor.

Mah. XX
of 1964.

Mah.
Ord. III
of 2020.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,
Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XI OF 2020.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 14th March 2020).

An Act further to amend the Maharashtra Agricultural Produce Marketing
(Development and Regulation) Act, 1963.

WHEREAS both Houses of the State Legislature were not in session ;

AND WHEREAS the Governor of Maharashtra was satisfied that
circumstances existed which rendered it necessary for him to take immediate
action further to amend the Maharashtra Agricultural Produce Marketing
(Development and Regulation) Act, 1963, for the purposes hereinafter
appearing ; and, therefore, promulgated the Maharashtra Agricultural
Produce Marketing (Development and Regulation) (Second Amendment)
Ordinance, 2020, on the 31st January 2020 ;

(%)
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AND WHEREAS it is expedient to replace the said Ordinance by an Act
of the State Legislature; it is hereby enacted in the Seventy-first Year of the
Republic of India as follows :(—

1

(1) This Act may be called the Maharashtra Agricultural Produce

Marketing (Development and Regulation) (Second Amendment) Act, 2020.
(2) 1t shall be deemed to have come into force on the 31st January 2020.

. 2. In section 13 of the Maharashtra Agricultural Produce Marketing
of section 13 (Development and Regulation) Act, 1963 (hereinafter referred to as “the

1064 Principal Act”),—

Repeal of
Mah. Ord. III
of 2020 and
saving.

(1) in sub-section (1),—

(a) in clause (a), for sub-clause (i), the following sub-clauses shall

be substituted, namely :—

“(i) eleven (of which, two shall be women, one shall be a person
belonging to Other Backward Classes and one shall be a person
belonging to De-notified Tribes (Vimukta Jatis) or Nomadic Tribes)
shall be elected by members of the Managing Committees of the
Agricultural Credit Societies and Multi-Purpose Co-operative
Societies (within the meaning of the Maharashtra Co-operative
Societies Act, 1960 and the rules made thereunder), functioning in
the market area :

Provided that, where the Market Committee is situated in
Tribal areas, one person belonging to the Scheduled Tribes shall be
elected in place of the election of the person belonging to the
De-notified Tribes (Vimukta Jatis) or Nomadic Tribes as aforesaid ; and

(it) four (of which, one shall be a person belonging to the
Scheduled Castes or Scheduled Tribes and one shall be a person
belonging to Economically Weaker Section), shall be elected by
members of village panchayats functioning in the market area ;”;

(b) the proviso, appearing after clause (g), shall be deleted ;

(2) in sub-section (IB), in clause (¢), for sub-clauses (i) and (ii), the

following shall be substituted, namely :(—

3.

“(1) two representatives of the agriculturists, elected by the

agriculturist members of the Agricultural Produce Market Committee
from each district included in the area of operation of the Divisional
Market Committee ; or

(i1) one representative from the agriculturists elected by the

agriculturist members of the Agricultural Produce Market Committee
from each taluka included in the area of operation of the Regional
Market Committee;”.

(1) The Maharashtra Agricultural Produce Marketing (Development

and Regulation) (Second Amendment) Ordinance, 2020, is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken

(including any notification or order issued) under the principal Act, as
amended by the said Ordinance, shall be deemed to have been done, taken or
issued, as the case may be, under the corresponding provisions of the principal
Act, as amended by this Act.

Mah. XX
of 1964.

Mah.
XXIV of
1961.

Mah.
Ord. 111
of 2020.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY DIRECTOR,
RUPENDRA DINESH MORE, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD,
MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS,
21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004. EDITOR : DIRECTOR, RUPENDRA DINESH MORE.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Agricultural Produce Marketing (Development and Regulation)
(Amendment) Act, 2021 (Mah. Act No. XXVII of 2022), is hereby published under the authority of

the Governor.

By order and in the name of the Governor of Maharashtra,

SATISH WAGHOLE,

I/c. Secretary (Legislation) to Government,

Law and Judiciary Department.

MAHARASHTRA ACT No. XXVII OF 2022.

(First published after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 28th March 2022).

An Act further to amend the Maharashtra Agricultural Produce Marketing
(Development and Regulation) Act, 1963.

Mah. XX WHEREAS it is expedient further to amend the Maharashtra

of 1964. Agricultural Produce Marketing (Development and Regulation) Act, 1963,
for the purposes hereinafter appearing; it is hereby enacted in the Seventy-
second Year of the Republic of India as follows :—

1. This Act may be called the Maharashtra Agricultural Produce Short title.
Marketing (Development and Regulation) (Amendment) Act, 2021.

(2)
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R

Amendment
of section 13
of Mah. XX of

1964.

Amendment
of section 15A
of Mah. XX of
1964.

Amendment
of section 31
of Mah. XX of

1964.

Amendment
of section 34A
of Mah. XX of
1964.

Amendment
of section 35
of Mah. XX of

1964.

Amendment
of section 35A

of Mah. XX of -

1964.

Amendment

of section 45

of Mah. XX of
1964.

Amendment
of section 57
of Mah. XX of

1964.

HERTE ITHA TASTUS FHTIRVT VT 36, AT ¢, 03/3T 9, TF Y3

2. In section 13 of the Maharashtra Agricultural Produce Marketing Mah.XX
(Development and Regulation) Act, 1963 (hereinafter referred to as “the of 1964.

principal Act”), in sub-section (1), in clause (a), in sub-clause (i), after the
words and bracket “rules made thereunder),” the words “which disburse the
crop loan to its members,” shall be inserted.

3. In section 15A of the principal Act, in sub-section (1), in clause (b),
for the words “the Board of Administrators appointed” the words “the Board
of Administrators of not more than seven members appointed” shall be
substituted.

4. In section 31 of the principal Act, after sub-section (1), the following
sub-section shall be inserted, namely :—

“(1A) 1t shall be competent to the Market Committee to levy and
collect user charges, at such rates as may be decided by it, with the prior
approval of the Director, from any market functionary such as trader,
commission agent, broker, processor, warehouseman or any other
person, for the use of any place or facility provided by the Market
Committee within the market area, for the marketing of agricultural
produce not specified in the Schedule or non-agricultural produce.”.

5. In section 34A of the principal Act,—

(1) in sub-section (1), the words “such staff appointed by” shall be
deleted ;

(1) in sub-section (2), for the words “five paise” the words “ten paise”
shall be substituted.

6. In section 35 of the principal Act, in sub-section (1), for the second
proviso, the following proviso shall be substituted, namely :(—

“Provided further that, Secretary and such other officers and
servants shall be employed by the Market Committee, with the prior
approval of the Director, on such terms and conditions and manner, as
may be prescribed.”.

7. In section 35A of the principal Act, for the words “Assistant Registrar
of Co-operative Societies,” the words “Co-operative Officer, Grade-II,” shall
be substituted.

8. In section 45 of the principal Act, in sub-section (2), in clause (c), for
the words “the Board of Administrators to carry out” the words “the Board
of Administrators of not more than seven members to carry out” shall be
substituted.

9. In section 57 of the principal Act,—

(i) in sub-section (3), after the words “sum is due to the” the words
“State Marketing Board or” shall be inserted ;

(i) in the marginal note, for the words “due to Government or” the
words “due to Government or State Marketing Board or” shall be
substituted.
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10. In section 60 of the principal Act, in sub-section (2), after clause

(g), the following clause shall be inserted, namely :(—
“(g-1) under second proviso to sub-section (1) of section 35, for
prescribing the terms and conditions and manner of appointment of
Secretary and such other officers and servants of the Market Committee;”.

Amendment
of section 60
of Mah. XX of
1964.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY DIRECTOR,
RUPENDRA DINESH MORE, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD,
MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS, 21-A,

NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004. EDITOR : DIRECTOR, RUPENDRA DINESH MORE.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Agricultural Produce Marketing (Development and Regulation)
(Amendment) Act, 2022 (Mah. Act No. II of 2023), is hereby published under the authority of the
Governor.

By order and in the name of the Governor of Maharashtra,

SATISH WAGHOLE,

I/c. Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. IT OF 2023.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette ”, on the 3rd January 2023).

An Act further to amend the Maharashtra Agricultural Produce
Marketing (Development and Regulation) Act, 1963.

WHEREAS both Houses of the State Legislature were not in session ;

AND WHEREAS the Governor of Maharashtra was satisfied that
circumstances existed which rendered it necessary for him to take
Mah. XX immediate action further to amend the Maharashtra Agricultural
of 1964. Produce Marketing (Development and Regulation) Act, 1963, for the
purposes hereinafter appearing and, therefore, promulgated the
Mah. Maharashtra Agricultural Produce Marketing (Development and
0?;%;? Regulation) (Amendment) Ordinance, 2022, on the 22nd November 2022 ;
AND WHEREAS it is expedient to replace the said Ordinance by an
Act of the State Legislature; it is hereby enacted in the Seventy-third Year

of the Republic of India as follows :—

®
YT 33— —%



R HERTE IITHT TSI MR AT 1S, AGRI 3, R033/UIT 3, ek R¥¥

Short title and 1. (1) This Act may be called the Maharashtra Agricultural Produce
Commencet' Marketing (Development and Regulation) (Amendment) Act, 2022.
ment.

(2) It shall be deemed to have come into force on the 22nd November
2022.

Amendment 2. In section 13 of the Maharashtra Agricultural Produce Marketing
13°f0fse§/'[°;°}? (Development and Regulation) Act, 1963 (hereinafter referred to as
XX of 1964, “the principal Act”) in sub-section (I), in clause (a), the words “whose

names appear in the voter’s list for the concerned constituency and”

shall be deleted.

Repeal of 3. (1) The Maharashtra Agricultural Produce Marketing

XI}/IaO}; 2%”2(12 (Development and Regulation) (Amendment) Ordinance, 2022, is hereby

and saving. repealed.
(2) Notwithstanding such repeal, anything done or any action taken
(including any notification or order issued) under the principal Act,
as amended by the said Ordinance, shall be deemed to have been
done, taken or issued, as the case may be, under the corresponding
provisions of the principal Act, as amended by this Act.

Mah. XX
of 1964.

Mah.
Ord. XI
of 2022.
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